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LEGISLATIVE ASSEMBLY.
Tuesday, 29th November, 1938.

. :The Assembly met in the Assembly Chamber of the Couneil House at
Bleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in she Chair.

) MEMBERS SWORN.

Sardar Bahadur Sardar 8obha Singh, 0.B.E., M.L.A., (Nominated
Non-Official);

Mr. John Bartley, C.I.LE., M.L.A., (Government of India: Nomina-
ted Official); and

Mr. Gurunath Venkatesh Bewoor, CIE M.L.A., (Du-eetor Gene-
ral, Posts and Telegraphs).

STARRED QUESTIONS AND ANSWERS.
(a) OmRAL ANSWERs.

11438-1473. |
11474-1508. o
§1503-1547.
SOHEME FOR THE IRRIGATION oF THE KHAJURI PLAN FEOM BN THE SABATANGI BATA
Warer SUuprLy.
1548. *Mr. 8. Satyamurti (on behalf of Mr. Abdul: me Will ¢he
Foreign Secretary state:

(a) whether any scheme to irrigate the Khajuri -plain from the
Sabatangi water supply is under consideration;

(b) what is the nature of the scheme; how much it will cost; and
the extent of tribal area it is likely to irrigate;
(¢) when it is likely to give this scheme a practical shspa and

(d) the reasons for the delay? ~

Sir Aubrey Metcalfe: (a) Yes.

(b) The object of the scheme is to irrigate land in the Khyber Agency,
and to supply water to Jamrud. The rough preliminary estimate of the

cost is Rs. 4} lakhs,

+These questions, which were on the Order Paper for the 25th November, 1938,
have lapsed, the meeting fixed for that day having been can

3These questions, which were on the Order Paper for the 2fth. November, 1938,
have lapsed, the question hour for that day having been dispensed with.

§These questions, which were on the Order Paper for the 28th November, 193'8
have lnp.ed the House having adjourned in memory of the late Maulang Shaukat A

M.L A
( 3457 ) A
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(¢) and (d). It is mod:possible to say whether or when the scheme will
be given practical shape. There are many technical and financial considera-
tions involved which require. careful - examination.

SocHOOLS OPENED. IN.THER .TRIBAL AREAS.
. 140, *Mi: 8. Satyamurtl: (oo bebalf of Mf. Abdul Qaiywer): Wil the
Foreign Secretary please state:

(a) the total number of schools opened in the Tribal areas fom the
1st January, 1938 te-the- 18t November, 1988;

(b) the total number;of/ sttadenmts.im aldithe schoola in the tribal
areas; and

(¢) how many- of ‘these are bbna- fidé- residente of ‘thie - trlbh} areas ?

8iz- Aubsey; Meloalis:. (s) Nil.

(b) North-West Frontier 234, Baluchistan-1;878.

(¢) Nurth-West Frountier 28¢4. Information is not at’' present availuble
regarding Baluchistan.

These replies, so far as thae North-West Frontier is concerned, refer
only to the tribal. aress..under.the. contrel of Deputy Gommissioners in
charge of the setfled districte. Information regarding the other tribal
areas on the North-West Fyoniier-is being obtained and will be laid on
the table in due course.

Mr. Badri Dutt Pande: Lgajlenquireifthem are any high achools in
the tribal area, or there are only primary schools ?

8ir Aubrey Metcalfe: There are no high schools as far I know. There,
are only- secondary schools.

Sender Mangsl Stagh! May I know whethes-this: member has -inceeased
during the last years or is stationary?

Stz Aabeey: Meotealies I think' it bas inoreased comsidérably, but, ns 1
say, the informatior . givem ' is:unfortunately incomplete- owing to a mis-
upderstanding on the part of the North-West Frontier Administration as to
exactly what was wanted. I hopp to get complete information later on
and will place it on the table of the House.

Mr, T, 8. Avinashilingam Ohettiar: May I know- whether any funds
are specifically allotted for giving education in the tribal areas?

Sir Aubrey Metcalle: Yes, there are funds allotted for that purpose.

M1, T. 8. Avinashilingam Ohettia®: What ie the amount ?
8ir Aubeey Metcalls: 1 could -not tell you without notice.

REerorr or Ty OoMMITIEE O XB ENGINES.

1550. *Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable
Member for Railways state:

(a) whether the expert enquiry committee regarding the XB:
Engines have submitted .their report;
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(b) if ‘80,  what ave théir maihr rssoMimerdntions? - :

(c) whether Governmetit’ hdve comwidéred thé réport abd

(d) whether. they. propose to place it . before the Assembly for
consideration '

The Honourable Sir Thomas Stewart: (a) Not yet.
(b) and:(e). Do not arise.
(d) As promised by the Honouruble Mr. Clow in this Houge on 12th

August, 1988, our proposal is that the report should be pluced before the
Housc and that there should be & reasonablé opportunity for discussion.

Mr. T. 8. Avinashilingam Ohettlar: May I: know whether they have
mude any preliminary’ rbeommendations for safety purposes?

The Honourable 8ir Thomas Stewart: No. I am pot aware of any such
preliminary recommendations. o

MY. Badr! Dutt Pande: When is it tiketythdt we shall'get this report?
Can''the’ Honoiurable Member give us any’ idea?

The Honouwable Sir Thomas Stewart: Ii is not within my power i
say that. ,

F st _..' 'j‘. i lm ‘H-,' -y 'db y 'ii -5 red G 14 &1"
IV THE" Pow3ab’ alD "NorTi'Waé? i m I
1551. *Mr. 8. Satyamurt! (on behalf of Mr. Abdul Qaiyum): Will the
Honourable Member for Communications please state : o o
(8) whether he is aware that the Punjab aird ' North-Webt Frontier
Postinen snd Lower’ ﬁﬁn ﬁlaépﬂdqn?deﬂ’%"])&ng tHY
following fesolution at Ludhiana on the 18th" Octobet.
1988: o
(i) that postmen snd lower grade staff be provided with one
winter and two summer 1_miforrns;
(ii) that pyjamias be substituted by trousers;
(iii) that the cast of warm uniform should have lining under-
neath; '
(iv) that on transfer an employee be permitted to take his own
uniform along with him; and
(v) that two warm uniforms be provided in hill stations; and
(b) what action has been takew, or is” piéposed ‘to  be taken to
redress these grievances?

The Honourable Sir Thomas Btewart: (a) and (b). Government undet-
stand that a copy of the resolution has been received by the Postmaster
Genefal, Punjab and North-West Frontier Circle, and'is at present under
his consideration.

Mr. 8. Satyamurtl: With regard to this warm uniform during the winter,
may I know whether Government wi_Il expe_dit.e the grant of these things;
consideting the climatie conditions in -which these people have got to
work ? .2
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The Honourable Sir Thomas Stewart: The Honourable Member is anti-
cipating the decision of the Postmaster General,

CrrrAry FaomLrmres Grvas 1o Marw OvaRsExzs.

1553. *Mr. 8. Batyamurt! (on behalf of Mr. Abdul meum) Wlll the
Honourable Member for Communications please state :

(s) whether mail overseers are given the following' £mlihu.
(i) travelling allowanoe;
(ii) stationery allowance; RN
(iii) tables and chairs for office work;
if not, the reasons therefor;
(b) whether mail overseers have to tnnl more hhan ten n:i.lu-
daily; and
(c) the reasons why house allowance is not given to them?

The Honourable 8ir Thomas Stewart: (a).(i). Yes, but in the case of
journeys within their jurisdickion only actual fares by reil or steamesy, or
charges on account of ferries and tolls are paid. Full travelling sllowance
is allowed for journeys on duty outside their jurisdiotion.

(ii) Yes, except when stationery is supplied by the post ‘office to which
the overseer is attached.

(ii) No, because the olerical wark they are requirad to do dan be and
is done either st the headquariers’ post office, or at any post office which
they may visit.

(b) Sometimes. _ :

(c) There is no rule precluding the grant of house rent allowances to
overseers but such allowances are granted only in expensive localities and
are fixed on the merits of each case.

Lzave AND anou PriviLeces or Postar aND Rammway Mam Smrviom
‘Lowns Grapr BTary.

1563. *Mr. 8. Batyamurtl (on behalf of Mr. Abdul Qaiyum): Will the
Honourable Member for Communications please state:

(s) whether the lower grade, postal and Railway Mail Bervice
staff enjoy the same rights and privileges regarding leave and
pension as are applicable to postmen; and

(b) if not, the reasons for such discrimination?

The Honourable Bir Thomas Btewart: (a) No.

(b) Bacause postmen belong to the superior service while the staft
referred to are in the inferior service, and the pensionary and leave rights
of the two services are different.

Mr. 8. Satyamurti: But what are the reasons? The Honourable Mem-
ber has not given any reason except by calling one superior and the other
inferior. Clause (b) of the question wants to know the reason for discri-
mination. . .‘

The Honourable Sir Thomas Stewart: The services performed by the
two categories are different in nature.
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‘STATEMENT OF LORD HALIFAX ABOUT PUTTING MARATMA GANDHI TN JAIL,

1554. *Mr. Govind V. Deshmukh: Will the Foreign Becretary please
state if it is a fact that about the 24th September, 1938, Lord Halifax said
“‘War was inevitable; that it was necessary to throw Gandhi in pnson once
again’’? If so, was this statement of putting Mahatma Gandhi in jail made
on the advice given by the Government of India?

8ir Aubrey Metcalfe: The Government of India have no such informa-
tion. The second part of the question, therefore, dose not arise.

Mr. 8. Satyamurti: Moy I know whether the Government of India
attempted to get any information on the ﬁrst. part of thm question, after
-the receipt of this question by them ? :

8ir Aubrey "lcllh No We made no nttaemptr

Mr, 8. Satyamurtl: May I know the reasons why, when an Honournble
Member of this House puts down a statement as having been made by the
Foreign Becretary of Great Britain, of such vital public importance;” Gov-
-ernment took no stopc to find’ out. whether auch a statement wae actually

made ‘or mot?-

8ir Aubrey Metcalle: The Honourable Member has not stated when
‘this remark was made. He has merely asked whethér # wid vhads: He
gives nc¢ information, no indisation whatever of the particulal cesasion,
on which the remark was made. Bo it did not seem suitable to the Gov-
ernment of India that enquiries should be made upon®a'Qissstion’ af that

sort.
---s? :JA

Mr. Govind V. Dﬂhmnkh May I inform the Honoumble Metnber that
this was the information given by a renowned-- Fréroh jourtiglist—
unfortunately, T have not got the reference. If not these very words,
something to this effect was said. i

Mr. President (The Honoursble Sir Abdur Rahim): That is rather
vague. .

Mr. 8, Batyamurti The Honourable Member could have got into touch
with the Honourable Member who gave notice of this question and asked

for information as to when it was uttered, in order to enable him to find
out whether it was actually made or not. The dafe is given. .

\/lr President (The Honourable Sir Abdur Rahim): When allegations
of this sort are made, them ought to be some better foundation for putting

the question.

Mr, 8. Batyamurti: The foundation is the position of an Honourable
Member of this House. It must be assumed unless the contrary is proved,
that an Honourable Member of this House does not put : question of
this kind in a light-hearted manner. He gave the date, 24th September,
1988, and if the Honourable the Foreign BSecretary wanted any further
information it was open to him to ask the Hnnourable Member to supplv

the details. L
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Mr. President (The 'Honoursble Sir Abdur Rehim): The .Honausphle
Member should have referred to any newspaper cutting or some otber
report on which to found a question like this.

Mr. Govind V. Deshmukh: Muay I inform the Honourable Member that
a similar question about rulway accident was given notice of, but I-had
not given the reference, so it was returned to me. But when this question
was not returned to me, 1 took it that they did not want any referenct-

Mr. President (The Honoursble Sir Abdur Rahim): That depouds upon
the Honourable Member for Government. If he thought that there was
sufficient justification for this question, -he :mght have wnswered.

Mr, Govind V. Deshmukh: May I know if there was atq]mbﬁu
tion . . .

Mr. President (The Honourable 8ir Abdur Bahlm) The Chmr csnnot
allow that. . e

Mx. . flowt it.mfﬁha' pasiinent. of \be

: ication of . nﬂc: of this Gav-
emment?of India or the sdvice that they reomvecl m the Brikish. Gav-
ernment

Sir Aubewy Motmalls: Thet, Sir is ».quastion whish sisuld .ok (b
addressed to the External Affairs Departinent.

Seth Govipd Das: Will Government make iuquiries imio this aew2-
Sir Aubvey Metcalfe: No.
Bekh Govind Bas: Why not”

Mr. President (The Honourable Sir Abdur Rahim): That has aleaady
been nnuwemd

1585. *Mr. T. 8. Avinashilingam Ohettiar: Sir, I do not want to put
this guestion. This is a repetition.

‘Maxswe PHE PROCEEDINGS OF THR. BoMBAY PORT TRUST QPEN 10, TEN, RURLIO.

1556. *Mr. T. 8. Avinashilingam Ohsttiar: Will the Honourable Mem-
ber for Communications state:

(8) whether he has received replies from the Bombay .Part Trust.in
the matter of making the proceedings of the Port.Trust open
to the public; and

(b) if so, whether they have come to a conclusion in the matter?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) Not yet.

Mr. T. 8. Avinashilingam Ohettiar: What is the reply he has received?
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The .Honourable 8ir Thomas .8lewart: The -suibstemee :of the seply is
that .the austter is being consdered by.e commitbee of the dort T'rust amd
tl;a ;eie}va of the committee will shortly be considered.in ‘the full /meeting
of the Trust.

Mr.°T.’S. Avinashilingam Ohettiar: What is the report of that com-
mittee in this matter? .

The Honourable Sir Thomas Stewart: I do not think I will ke justified
"ill‘l giving 'the information beéfore the report has been considered by .the
rust.

M. M. Thiromals Bso: Is the Honoursble Member appraised of .4ho
views of the sub-committee that went into this?

The Homourahle ‘Sir Thomas Stewatt: I am aware af what the ub-
committee “have recommended.
POSTAL STAMPS S0LD T0 PUBLIC AXD BERVICE STAMPS USED IN GOVEENMENT
1557. *Mr. Brojendra Narayan Ohaudhary: Will the Honourble Member

for Communications please state:

() ‘the total value of starnps Yor ‘(if Postal andl (if) Télepruph service
sold to the public in the latest year for which figures “are
avaiable; Com eeex e e e

(b) 'the ‘tobal value of “llierniﬂé-sﬁ-wps” ‘used sin tbho wame your iby
Government Departments; '

(¢) whether any formsl paymaent. is saade by ithe -wariops Jogpart-
ments of the Government of India to postal accounts fer .the
service stamps;

(d) whether any such payment s malle 'by the Provincial Govern-
ments; and :

(e) the portion of the amount mentioned in part (b) that goes to the
.debit .aof Provincial ‘Governments ?

The Honourable S8ir Thomas Btewart: (a) Separate figures of stamps
sold to the public for podtd]l purposes and for telegraph purposes are not
maintained. The total value of postage stamps sold durigg 'thg year 1987-
88 was Rs. 691.28 lakhs.

(b) Service stamps are used by Departments of the Central and of Pro-
vincial Governments as well as by a number of quasi-Government bodies
mentioned in clause 854 of the Post and Telegraph Guide. No separate
figures of service stamps used by Government Departments are main-
tained. The total value of service stamps sold during the year 1937-38
was Re. 108-88 lakhs. S o "

(c) to (e). The full face value of service stamps is paid in cash at the
time of ‘purchase by Departments of Cerrtril or Provincial Governments or
by quassiGovernment bodies. No séparate figures of the amount peid
by Provincisl Governments is available.
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Mr. K. Santhanam: May I know how Government caloulate the profit
snd loss of the Telegraph Department if they don’t have separate accounts
for service stamps?

The Honourable 8ir Thomas Stewart: It would not help towards that

end, since telegram are also sent against cash payments. Every telegram
is not sent by affixing stamps.

Mr, K. Santhanam: May I know how they caloulate tha ‘receipta from
telegraph without calculating these stamps also?

The Honourable 8ir Thomas Stewart: I should like to have. notice of
that queetion.

Mr. T. 8. Avinashilingam Ohettlar: Is it not the case tha$ in every
instance in which telegrams are sént, stamps are affixed to them?

n:wsumsmm That is not the case.

Mr. 8. Satyamurti: I have never sent a telegram without being called
upon to affix stamps. Where is it done? -

The Honourable Sir Thomas Stewart: In Bombay and Caloutta, I am
informed.

Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable Member give
figures for telegrams which have been sent with stemps and without
stamps?

The Homourable Sir Thomas Stewart: No, Sir. 1 am unable to give
the figures.

Raounr EaRTHQUAXE SHOOK IN SourH INDIA.

1558. *Mr. T. 8. Avinaghilingam Ohettiar: Will the Honourable Mem-
ber for Communications state:
(a) whether there was an earthquake shock recently in South India;
(b) what was ite duration and effect; and .

(c) whether the cause of the shock has been investigated; if so, what
are the causes?

The Honourable Sir Thomas Stewart: (a) Yes.

(b) Seismograms recorded a shock of less than half a minute; no loss
of life or damage to property was reported.

(c) Its cause is unknown.

NOR-ALLOTMENT OF QUARTERS TO NEWLY-RRCRUITED MUSLIMS ON THB
EasTERN BENGAL RAILWAY.

1559. *Mr. Muhammad Nauman: (a) Is the Honourable Member for
Railways aware of the fact that newly-recruited Muslims on the Eastern
Bengal Railway are generally not silotted quarters in the districts?
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{(b) If the reply to part (a) be in the negative,  will the  Honourable
Member be pleased to place on the table a statement showing:

(i) the total number of quarters in different colonies and distriets;
and

(ii) the number of newly recruited Hindus who have been allotted
quarters, and the number of newly-recruited Muslims who
have been allotted quarters, and who have not been allotted
quarters?

The Honourabls Bir Thomas Stewart: (a) Government are informed by
the Eastern Bengal Railway administration that the facte are not as
stated by the Honourable Member.

(b) Government bave no information and do not pmopoue o c-ollect it
because the labour end expense involved in its callection will not be
justified by the results to be obtained.

PosTING OF MUSLIMS TO CERTAIN OFFICES ON THE EASTERN BENGAL
Ran.wnr

1560. *Mr, Muhammad Nauman: Will the Homunbla Member for
Railways be pleased to state whether efforts have ever been made by the Rail-
way Administration to post Muslitn officers in the Personnsel Braneh,
Welfare Officers, Traffic Manager’s Office and General Manager's Office
of the Eastern Bengal Railway, to safeguard ‘the interests of Muslims who
have been allotted 45 per cent. posts and are 60 per cent. of the popula-
tion in the country through which the Railway runs? ‘If Muaslim officers
were posted in the above-mentioned offices, will the Honourable Member
state the names of the Muslim officers ? R TR T s

The Honourable Bir Thomas Stewart: Government cannot accept the
proposition that the posting of railway servants should be regulated on a
communal basis or that the posting of officers of a particular sommunity
is necessary to safeguard the interests of subordinate employees of that

community.

Mr. Muhammad Nauman: Is the Honoursble Member aware that by
manipulations Muslim officers are put in unimporhnt places and the key
positions never go to them really?

The Honourable Sir Thomas Stewart: T am not so aware.

Mr. Lalchand Navalrai: May T know if Government and the Honour-
‘able Member have a soft corner for Muslime? I should like to have an
answer.,

‘Mr. President (The Honourable Sir Abdur Rahim)' That is not a
proper question. '

Mr. Muhammad Nsuman: Will the Honourable Meihber make investi-
gation and see if they have been able to give Mushma any mnportant

positions since the. 1984 Resolution.
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The Hongurable Sir Thomas Stewart: The .Honouzable Nember in
other questions has wmade the suggestion  that there has-beeun rifferential
treatment of his particular community. The information I have from the
Raeilway Administration is that the 'facts are not as stated by she 'Honour-
able Member.

Mr. Myhammad Nauman: T take a definite stand that there has been
differentiation and that it is continuing. Will the ‘Honourable Member
make further investigation in the matter and find _out._\how things stand.

(No answer.)

NON-GRART oF INOREMENTS oF ‘Pay oN THE ‘EasrEnrn Bunasr RaiLway,

1561. *Mr. Muhammad Nauman: Is the Honourable Member for Rail-
ways aware of ithe fest -that -employees on the FKastern Bengal Bailway
are not granted 'inerements of pay regularly -for not -passing -certain-depart-
ment:] examination? If so, what are :the latest rules 'from the Railway
Bom'ﬂ on the subject?

The Honourable 8ir Thomas Stewart: As regards the first part, the
‘position is that the General Manager: of ‘she Bastemn Bengal Rallay is
' competont t0.preseribe examinations in erder to determineswhether an officer
ds qualified to pees eficiency -bass.in the soales.of pay -of certain sategeries
-of staff. As regards the second part, 1 would refer the Honourehls seesn-
‘ber to paragraphs 141 and 142, page 48, in the Btate Railway Establish-
ment Code corrected up to 30th June, 1987, a copy of whieh is in she

‘Librery of the House.

Mr. Muhammad Nauman: Is the Honourable Member aware that
Muslim employees are not guren any f.nclhtles even for ppssing the
departmental examinmation? ' :

“The ‘Monourshie Sir Thomag Stewart: The ﬂonoutable Meniber ‘has .a
question to that effect ‘1ster on.

M. XK. Ahmad: dre ‘Gavernment asware +that wubatamiiel :portioes of
Ahese gwestions are .under inguiry? Bipge .the /Honourable Member wes
acting a8 Governor of Bihar and somebedy alse was offieiating in is
place here, may [ request that the whole matter imnay he gone |nto by

sending a copy of this guestion o $he Department?

The Haonousable Sir Thomas Slewart: | may lifoem the SEonowrable
Member that represqutations have been made and bhave been ;eent dor
inquiry to the Department concerned.

Mr. X. Ahmed: Will the Honourahle Member be nlessed ip {agward
these questions also, so that the whole matter may be mgmxed into?

e Monouzahie ‘Sir Thomas Btamark: I am prapamed 1o do-wo. o

Mr. K. Ahmed: I am very much obliged o the ‘Honoursble Monsber.
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DEFIAL oF ‘Faomrms 1o MusiaM EMPLOYRRS ON THEX EsSTBRN BENGAL
RAnLwaY To PASS DEPARTMANTAL EXAMINATIONS.

1563. *Mr. Muhammad Nauman: (s) Is the Honourable Member for
Railways aware of the fact that Muslim employees on the Eastern Bengal
Railway are not given full facilities in passing departmental examinations,
and, if they themselves try to pass the examinations, they are compelled
to apply for permission and leave whieh is normally denied to them ?

(b) Will the Honourable Member be pleased to place before the House
the rules on the subject and show how far the action of the Administration

is junstitied ?

The Honowrahle Sir Thomas ‘Stewart: (a) Governmeni arp informed.
that the facts are not as stated by the Honoul:pble Mamber.

(b) Does not arise.

Mr. Muhammad Naumsn: Will the Honoursble Member give me say
instance in which Muslims have been given facilities for gojng abroad for
pessing departmental examination or for any fraining?

mmwmm There sre on record two cases
in which special facilities were given. In one me, there was--no Muslim
in the category of officer to whom the fucility In -the othpr
case, a man was given leave. 'He went nhtoa:d at gls own expense. 'I
may inform the Honourable Member that certain posts “were reoently
sanctioned for the training of men in establishment and -
;articu}ar care was taken to reserve 50 per cent. of | fhese m,br

usiims t

Mr. X. Santhanam: May I know if it is necessery .to. go abm&dstoa
puss a departmental examination?

Ths Honourable 8ir Thomas Stewart: No, Sir.

‘MANUFAOTURE OF AEROPLANES IN INDIA.

1668, *Mr. Manu Bubedar: (a) Will the Honourable the Member for-
Communications @lme state how many .seroplanes are ‘there registered
in India under the Civil Aviation Department ?

(b) Of what make are these emplsnes and from whlch country have
.tbey been imported?

(¢) What arrangements exist at preaent. for repairs nnd assemblmg of
these wmroplanes?

(d) Have Government received any representations from any ﬁrms
supplying them, or other bodies either in India or abroad, for the mann-
facture in India of mroplanes?

(e) Has the Industrial Ressarch Bureau heen asked.to prepare a.memo-
randum estimating the  possibilities and the difficultics of such maan-
facture ?

The Hanourable 8ir Thomas Btewart: (a) There wese 158 au‘crait regis--
tered in India on the 81st October, 1988,
(b) A statement giving the information is laid on tha table.
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(c) The repair of aemplanea and the assembling of imported component
parts are carried out in India by operating companies, by the agents of
the manufacturing firms, by flying clubs and by the Aeronautical Training
Centre of India.

(d) No.

{e) No.

Aeroplancs registered in India on 31st October, 1938.

No. of Country of
Make. aircraft.  manufacture.

De Havilland Aircraft Company Limited, Hatfield
British Aircraft Manufacturing Company Hanworth
Phillips and Powia Aircraft Limited

Percival Aircraft Limited Luton

8ir W. G Armstrong Whitworth Aircraft Limited
A. V. Roe and Company Limited, Manchester
QGeneral Aircraft Limited, Croydon

Airspeed (1934) Limited, Portamouth
S8aunders-Roe Limited Eaat Cowes . )
Bhort Brothers (Rochester and Bedford) Ll.mlud .
Deesoutter Aireraft Company Limited, Croydon . . .
Airoraft Limited, Cowes .
Comper Airaraft Company Limited, Heston .
British Aircraft Corporation (1935) Limited, Portemouth

Curtis Reed Aircraft Company Limited .
Waco Aircraft Limited United States of Amencn

g

iGmt Britain.

L.

Canada.

7

"""Nl-&u;t@ b 0E U I S SR - ]

Taylor Aircraft Company Bradford .
Taylor-Young Airplane Company, Inc., Ohio
Btinson Aircraft Corporation Inc.

* United Btates of

America.

Heath Aircraft Corporation . . . . .

Flying Fleaa . . . . . 4 Components  re-
eeived from
England and
France.

Total . 153

Mr. Manu Subedar: Will the Homourable Member read that statement
if it is very brief?

The Honourable 8ir Thomas Stewart: It is not at all brief; it is a very
long statement.

Mr. Manu Subedar: May 1 inquire what is the rate of replacement in the
case of these wroplanes,—Lhat is, what pcreentage of wuslage is provided
for?

The Honourable Sir Thomas Stewart: That is a question 1 could not
possibly answer without notice.

Mr, Manu Subedar: May T inquire—with regard to the last part of the
question—if Government have considered, either in connection with com-
‘munications or in connection with defence, the possibility and the feasibility
of having wroplanes manufactured in this country?
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The Honourable 8ir Thomas S8tewart: I am not aware of any deliberate
investigation into that question.

EUvBOPEANS AND INDIANS RECRUITED ON STATE RAILWAYS.

1664, *Mr, Manu Bubedar: (a) Will the Honourable Member for Rail-
ways please state how many Europeans were recruited for the services
of the State Railways in 1986-87 and 1987-88 for (i) superior services
for which the proportion of 25 per cent. recruitment is laid down, and’
(ii) for other services?

(b) How many of them were imported from England and how many
of them were recruited locally? ; '

(c) With regard #o other services mentioned in part (ii) of (a) above,
how many Indians on the same remuneration and the same conditions of
service were recruited during the same period ?

The Honourable Sir Thomas Stewart: (a) (i). Three in each year.

(ii) If by other services the Honourable Member means Lower Gazetted
Bervices, the reply is none.

(b) Five were recruited direct from England. The sixth came by
transfer from & Provincial Government.

(c) Doecs not arise.

Mr. Manu Subedar: In connection with workshops—and this is with
reference to a previous reply of the Honourable Member—eeveral men have
been imported from England without the Public Service Commission being-
asked to inquire whether men with similar qualifications were available in
India. My question, (a) (ii), was entirely with reference to -that question.

The Honourable 8ir Thomas 8tewart: I am quite unaware of the officers:
to which the Honourable Member refers,

Mr. T. 8. Avinashilingam Ohettiar: With reference to sub-question (i),
may I inquire whether these three were imported because men were not
availablo in India?

The Honourable 8ir Thomas Stewart: They were imported in pursuance
of the declared policy of the Government of India.

Mr. T. B. Avinashilingam Ohettiar: What I want to know is this, if
they were imported to mske up the twenty-five per cent. Europeans in.
that category, or suitable Indians were not available and so they were
imported ? ’

The Honourable 8ir Thomas Stewart: They were imported in pursuance
of the policy by which twenty-five per cent. of the recruitment to higher
posts is, for the time being, from the United Kingdom. '

Mr. Manu Subedar: With reference to a previous answer, T am reiterat-
ing my inquiry. Ina previous answer the Honourable Member said that the
Europeans were imported for the superior services in accordance with the
percentage laid down, without any inquiry as to whether similar men were
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available or not in this country. MY hiquiry off° that' odention’ was abdu
-the lower grades and I am asking about that bt the Honourable Mémbe
is not replying. Were any men recruited for the lower grades from the
United Kingdom ?*-—part! (a) '(iff'of the question **for' otiter sérvices’'?-

_The Hanourable Sir Thomas Stewart: The, type of ;p.é_rm-gn .I*:t_hiflﬂ.x.' 't\h,a‘
Honourable Member has -in-mind- is for the lower gazetted: service and'1
have answered his question by saying that none were imjported.

‘CLATMS FOR COMPENSATION ARISING OUT OF THE BaMRAULI ‘fm\m DisasTER,

1565. *Mr. Badr Dutt Pande: (a) Reference the #aﬁb"r'dblé. B!.emw
for Railways' reply to my supplementary stafred question No. 1188 asked
in"this* Houst regarding Bamreall train ‘disaster, the Hemourhble Mem-
ber for Raflways be ' t¢ state” if any clairw' for conrpensation ' were
put forward by the relativés:of thoss who' died'm~ the' train smagh:
or by some injured persons ? If so, will he be pleased to state as to whether
any compensstion was paid or is propsesdt to ‘be phid? ’

- {b) H #0, to whom and bow much?

The Honourable 8Sir Thomas $tewart: (a) and (b). Claims for compensa-
tion have been received.

Five have been settled, viz. :
J. H. Raxfield, for Rs. 6,851.
Mirza Karrar Hasan, for Rs. 800,
Anand Bwarup, for Re. 650.
Gobind Prashad Dibey, for Rs. 250.
B. S. Batlsw, for Re. 468/18/-.
‘Offers have been made in two other cases, viz :
to C. N. Seth for Rs. 400.
to Shadi Ram for Rs. 500.

Mr. Badri Dutt Pande: May I know if no application has come from the
Mukerji brothers, who are connected with the Government of India, and
three of the members of whose family died at the Bibta train disaster?
Have no claims come from them?

The Homourable Sir Thomas Stewart: There are still a certain number
of cases under investigation, but' I do not ksow the names-of -the
individuals concerned therein.

Mr. Lalchand Wavalrai: May I know who investigated these cases of

compensation, and who decides?
The Honourable Sir Thomias Btewart: The railway officers do.
Mr. Lalchand Navalral: Which officers?

‘b Honourable  Sir  Thomas Stéwart: 1 am afraid 1 canmot give the -
individual designations of the officers employed.
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Dispamary ¥ Loave RULES BETWEEN GOVERNMENT AND RAILWAY BiliodLs,

© 1566. *Mr. Badrl Dutt Pande: (a) Will the Honourable Member for'
Railways be pleased to state if it ia a fact that the Headmaster or: the
teacher in-chawge of Government Schools of the United. Provinees during.
summer vacations are allowed no retrenehment whatacever- in leave,.
whereas those of East Indian Railway schools are allowed leave on ful}
pay in proportion to the period they forego their vacations?

(b) Is it a fuct that the oclerks of East Indian Railway schools are
treated as teachers in mnatter of leave whereas those of Government achodls
do not come under the rules of Vacation Department?

(¢) 'Wilt' the Honourable Member please explain the reason of such’
disparity in the matter of leave rules between the Govermment and' rail:
way achools?

The Honourable Sir Thomas Stewart: (a) Government have no informa-
tion with regard to the first part of the question.  As regards the second
part leave on.average pay is redunced in proportion to the peried ‘of  vacdtlon
availed of.

(b) Government are not aware of the actual practice, but information is
being collected 'so far as' East Inhdian Railway schools are concermed’ and
with be laid 'orr the table of the House.

(c) The conditions of service of the teachers in the Government and
Railway schools are presumably not the same.

Mr. Badei Dult Pande: May I know why the conditions- are not the-
same?

The Honourable- Sir: Thomas. Stewart: Well, Sir, it is very:diffoult
for mé to answer that becsuse I am in no way responsible for the policy tha¢"
may be followed ‘by the Provincial Government.

Mr. Badri Dutt Pande: Are both these institutions not governed by the
same Fundamental Rules?

The Honourable-Sir Thomas: 8tewart: I should imagine not.

APPOINTMENT OF AN INDIAK A8 AGENT OoR DERFUTY AGENT OF A STATE
RArLway,

1587. *Mr. 8. Satyamurti: Will the Honourable Member for Railways
be pleased to state:
(a) whether there is any Indian acting as-Agent or Deputy: Agent
in any BState Railway;
(b) the reasons why no Indian Agent or Deputy Agent has been
appointed so far; and’

(c) whether there is any prospect in the near future of any Indian

being chosen for the Agent's or Deputy Agent’s posts or
similar high offices in the Indinn State Railways?

The Honourable Sir Thomas Stewart: (a) The designations ‘Agent’ and
‘Deputy Agent’ have now been altered to ‘General Manager’ and ‘Deputy
General Manager’ on the State-managed Railways. There is no Indian
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acting as. General Manager on any State-managed Railway, but there is
un:mfndlm officiating as Deputy General Mamager on the Great Tidisn
Peninsula Railway. - L

(b) I would refer the Honourable Member to the information laid on
the table on the 10th November, 1988, in connection with parte (c) to (f)
gt ww:med question No. 81 asked by Mr. Manu Subedar on the 8th August,

(¢) 1 am not in a position to give any forecast.

Mr. B. Satyamurti: With reference to the answer t0 clause (l?‘ot the
question, may I know if there his been no case where & non-Indian has
been preferred to an Indian, otherwise qualified, for the posts of General
Manager or Deputy General Manager?

The Honourable Sir Thomas Btewart: Well, Sir, in answer to Mr. Manu
Subedar’s question I laid on the table a fairly lengthg statement showing
cases in which Indians had been chosen as Agents and Deputy Agents.

Mr. Manu Bubedar: May I know if it is not the case that there was no
permanent occupant of these posts?

The Honourable Sir Thomas Stewart: The Honourable Member is en-
tirely wrong. I should be obliged if he will read the information I have

given, with more care.

Mr. 8. Satyamurti: My question is if there has been no case in whieh
an Indian otherwise qualified to be selected for the post of General Manager
or Deputy General Manager on Indian State Railways was rejected or a
non-Indian was preferred for either of these jobs? -

Ths Honourable Sir Thomas Stewari: 1 was endeavouring to answer that
when the thread of my discourse was broken. In answer to Mr. Maaou
Bubedar's question I laid on the tablé a fairly lengthly list of cases in
which Indians had been put in the posts of Agent or Deputy Agent, and
my presumption is that & deliberate choice was made and that were
preferred to all other possible candidates for the posts.

Mr. 8. Satyamurti: With reference to the future—and this is with
reference to parts (b) and (c) of the question taken together—will the
Honourable Member give some indication to the House as to when, con-
sidering the claims of existing men likely to be promoted to these places,
there is a chance of Indians being appointed permanently as Agents or
Deputy Agents? h

The Honourable Bir Thomas Stewart: As I have already suggested, I
am not in a position to make any accurate forecast, but the policy of the
Government in that matter was stated at some length in the course of the
debate during the last Railway Budget discussions.

Mr. Manu Bubedar: Will the Honourable Member give an assurance
that an Indian will be preferred in future for these places?

The Honourable Sir Thomas Stewart: I refer the Honourable Member
t-0f the t;;pnae.::h that T made in the course of the debate to which I have just
referred. '
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e, MG SuBMAIC May 1 sugdeet thit viie Hsnotitable: Memtsh sliduld
Mhly to my ¥mplé duestion whethet he can give an sssurammee that indians
will be preferred in future for these places?

The Bomourable Bir Themias Stewart: What does the Hohoulkble
Member mean by ‘‘preferted’’? :

Mr. Manu Subedar: Other qualifications being the same, the Indians
would be given preference for places of General Managers and Deputy
General Managers. R DeTEEr -

The Honourable Sir Thomas Stewars: I refuse to take #hto accoustt the
contingency contemplated by the Honourable Member.

State CoNTROL OF COMPANY-MANAGED RarLways oN EXPIRY oF THEIR

1568. *Mr. 8. Satyamurti: Will the Honourable Member for Railways
be pleased to state:
(8) what are the Company-managed Railways whoee contracts fall in
during the course of the next ten years;-
“ 1 {b) the yearsin Which the eontritcts of other Company-nranmged Rail-
ways fall in; and '
(¢) whether Government sre taking any- steps ta;;hh:__mr_.thege

Company-managed Railways whose tracts will fell in
shortly ; if so, what thev are; if not, why not?

The Homourable Sir Thomas Stewart: (s) Assumisg that my Hooour-
able friend is referring to Companies managing State-owned railways, ¢he
contraots of the following Companies can be terminatéd, after 12 months’
notice in each case, during the coutse of the next ten yedrs, on the dates
noted against each:

1. Assam Bengal Railway—381st December 1941. _

2. Bombay, Baroda and Central India Railway—31st Deceniber 1941.

3. Bengal and North Western and Rohilkund and Kumeon Railways
—31st December 1942,

4. Madras und Southern Mahratta Railway—81st December 1945.

5. Bouth Indian Railway—8ist Decerhber 1945,

(b) The comtravt of the chn'g:l Nagput Raflway can bé vérminated after
12 months’ nutice on the 31st December, 1950.

(c) No. The question of taking over a line to State management is con-
sfile¥d s reasonable time before notice of termination of contrset has to be
given which is génerally a vear,

Mr. 8, Satyamurti: In view of the fact that we are now at the end of
1988, and the contracts of the first two vtlwwys térmthatd -2 TOAY add we
have to give one year's notice and the ifivestigation thuet s8ur¥ B 4 oNP Bafars,
may I know whether the Government have begun to address their mind to
the question of terminating these contracts, especially im view of the fact
that they will require money and the finaneial future of the .Government of
India i ndb.very bright? R -

B
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The Honourable Bir Thomas Stewart: I have suggested that it is our
practioe to start about a year before the notice of termination has to be
given.

Mr. 8. Batyamurti: But when does the time start? We have got to
give notice in 1940 if the contract expires in 1941 and we cught to begim
about it. What is the earliest date when, according to my Honourable
friend, Government will begin to apply their mind to it? .

The Honoursble Sir Thomas Stewart: The lat January 1940.

Mr. 8. Batyamurti: You bave got to give netice then? .

The Honburable 8ir Thomas Stewart: No.

Mr. Badri Dutt Pande: When does the contract of the 1. K. R. expire?

The Honoursble Sir Thoams Btewart: The R. K. R. agreement will be
up on the 81st Decemnber 1942,

Mr. 8. Satyamurti: May I ask whether the Government have any policy
in thia matter or they decide these questions ad hoc as each contract falls
in and as they begin to apply their mind?

The Honourable Sir Thomas Stewart: As at present advised, the poliey
is to decide on the merits nf each particular case.

Mr. 8. Satyamurti: May I know whether the Government are aware
of the sense of thig House recorded on more than one oceasion by means of
Resolutions and by means of cut motions on the Railway Rudget demands
that a8 and when these contracts fall in, the State should acquire the
management of these Railways also and may 1 know whether Government
have rejected the recommendation and, if 8o, why?

The Honourable Bir Thomas Stewart: 1 am nwnre of the feeling ns ex-
nressed in the motions to which the Honourable Member hax referred, and
m any consideration of the matter full weight will he civen to the expres-
sions of opinion that have heen given on the floor of this Honse.

Mr. 8. Batyamurti: May I ask for some elucidation® My Honournble
friend stated that Government's policy now is to treat each case on its
merits as it arises. But may I know whether Government have rejected the
recommendation of this House that in the case of all these contracts, when
they terminate, the Company management should also be taken over by

the State management? May I also know why Government have reject-
ed the recommendsation and want to consider each case on its merits?

The Honourable Sir Thomas Stewart: For the simple renson that differ-
ent cases msay have different merits. '

Mr, 8. Satyamurti: Have not Government pgot n regular poliey in the
mabter considering that the bulk of the Railways are now Btiot'e-l{mnaﬁed
and State-owned, including the so-called Company-managed Railways? Mav
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I know why Government have not laid down a general policy in consonance
with the wishes of this House, that all these railways are to be acquired and
managed by the Btate as and when opportunity arises? '

The Honourable Sir Thomas Stewart: The Honourable Member assumes
that only two courses are open to Government,—either not to take over any
Railways or, else, to take over all of them. Government consider that there
may be an intermediate course.

InerariarioN oF Fans IN THRD Crass COMPARTMENTS,

1569. *Mr. 8. Satyamurti: Will the Honourahle Member for Railways
be pleased to state:

(a) whether his attention hss been drawn to the experiment proposed
to be started by the Mysore Btate Railways for installing
electric fans in somne third class compartments in their rail-
way ;

(b) whether Government proposed to : mdke - a beginning with
installing electric fans in third clase compartments in long
distance trains;

¢+ (c) whether Government have considered levying a small extra
charge for such compartments; and

(d) whether Government propose to move in this matter at all; if
not, why not? T PR

The Honourable Sir Thomas Stewart: (a) I have seen. Press reports to
that effect.

(b), (c) and (d). Governnment regret they are unable to contemplate the
provision of electric fans in lower class stock in view of ite very substantial
financial implications both initial and recurring. '

Mr. 8. Batyamurti: With reference to the answer to clause (a) of the
question, may 1 know if the Railway Board made any attempt to get in
louch with the Mysore State Railways to find out what exactly they propose
to do, what is the cost of it, aud how it will work?

The Honourable Bir Thomas Stewart: T am afraid 1 eannat answer that
question,

Mr. 8, Satyamurti: T have said in clause () of my question *whether
the Honourable Member’s attention has been drawn to the experiment pro-
posed to be started by the Mysore Btate Railways for installing electrio
fang in some third class compartments in their railway’. May I know why
the Government did not make any inquiries to find out what the sister
State is doing?

The Honourable Sir Thomas Stewart: The Government have gone very
fully into this question in the past and they know what the implications of
i¢ are as far as they themselves are concerned. . ’

Mr. 8. Satyamurti: May I ask, then, in view of my Honouruble friend’s
categorical and emphatie last answer, whether he can “five the House some
idea of the initial cost of installing electric fans in third class compartments
in long distance trains, trains which run, say about 12 hours a day?

B 2
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e Woncuritits Biy Phomas SOWat: T am afrsd 1 cotld not give
figures on sich an ifidefinite qaestion as that. ' =

Qazi Mubammad Ahmad Kazsmi: Has the Honourable Member got any
iden 6f the pérdentage of the increaws it ot Witeh ¥huy e Fom
the fravelling publié th case of long distance journeyh i electtic Tats w%
fiited in lonp journey trains?

The Honourable 8Sir Thomas Stewart: One estimate of the cost was
that in ordbr %8 HAW faris ™ thIWA class cormpartmentd; hin fhitial cost of
something like up to 2 crores would have to be incurred and thet would in-
volve a recurring expenditure of 80 lakhs. These figures, I think, suggeat
fairly clearly that it is not an economic proposition unless there is levied a
amznme off the third class passenger which he is very unlikely to pay.

Prof. K. @. Baltge: Ts not that an estimate for all trains of all railways?

The Houourable 8ir Thomas SBtewart: That is for putting fans into all
third clase compartments.

Mr. K. Santhanam: May I ask whether the expenditure of 80 lakhs
will be necessary for running the fans all the year or only for part of the

year?!
The Honourable 8ir Thomas Btewart: [ cannot answer that question.

Mr. 3. Batyamurti: in view of the fact that we are pressing it sgsin and
again, whether Government have examined or find some time to examine
the cost of fitting these electric fans only to certain third class compartments
running in certain long distanee trains and the recurring cost of working
them only during the hottest months of the year, may I know whether Gov-
ernment will look into it and also clause (¢) of the question, and will they
comsult the Advisory Committee or the House with a view to seeing if it is
feasible at all?

The Hvnotrddle S Thomss Btewiktt: If the Hotiourable Member will
put a detailed question down, I shall endeavour t6 givé him detafled esti-
mates.

Mr. 8, Satyamurti: 8ir, I have put down this question six times on the
tloor of this House and also by means of supplementsry questions, 1 bave
asked again and agwin what would be the cost in fitting tiress fans in third
class compartments in long distance trains.

MY. Prestith (The ¥onoutable Sir Abdur Wahiw): As the ¥eonourakle
Methbey wante information on & definite quéstion, the Govérnment Member
wants notice. The Honourable Member evidently wants nétite to know
whas his ides is, '

Mr. 8. Satyamurti: The Honoursble Momier very woll mowa my ides.

M. ¥, 8. Avihagtiflingam Obsttiar: In view of the Past thiat the Bfysore
Govertrient have tho:fht fit to ittrodues Yahs in thivd clase nomm cints,
Wil the Governtment of India obtain talartnation from them ug ¢o whethet it
is an economical proposition or not? ' ' '
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_'I_'h_a Honourable 8ir m‘.f’“ Stewart: 1 see no suggestion that the instal-
lation of fang by Myaore Railways will be economical.

Mr. T. 8. Avinashilingam Ohettiar: Will the Honourable Member en-
-quire into the matter and get the information?

M. President (The Honourable Sir Abdur Rahim): Next question.

RxrorTED PosTPONEMENT OF THE OPENING OF NEW BROADOASTING BTATYONS.

ARTQ. *Mr. 8. Qatyamurhi: Will the Honoursble Member for Commuy-

‘niogtions pﬁ’m state :

(a) whether his attention has been drawn to the article in the
Sunday Statesman of 18th November entitled °‘‘All-India
Radio postpone new station schemes'';

(b) whether the attention of Government has been drawn specially
to the following statement: .

““This latest move of officialdom gives ample proof—if any is
needed—that aa long as broadcasting in India is subjected
to every wind which blows from the Treasury, so long must
it remain a relative failure when compared with the services
enjoyed by other countries’’;

(c) whether the attention of Government has been specially drawn
to the following eentepee in that article:

“1t is difficult to appreciste the mentality of a Government
which, having expended quite a considerable sum of money
on an extensive scheme of new stations, suddenly decides
to withhold the wherewithal for their efficient operation
before the scheme itself is even completed’’; and

(d) whether Government propose to consider the other statements
in the srticle and decide to open stations at Trichinopoly and
Dacca immediatelv; if not, why not?

The Honourable Sir Thomas Stewart: (a), (b) and (¢) Yes.

(d) The Trishinopoly and Dacca Stations are not expected to he ready
befors the end of the ocwrrent financial year and the question of opening
them immediately does not arise. All aspects of the question will be taken
imto consideration before any decision is taken as to whether these Stations
should be opened or not when they are ready.

Mr. 8. Satyamurti: May I know whether in the case of Trichinopoly
machinery which has been already ordered and received at the station is now
being sent back to Mgdras?

The Honourable Sir Thomas Stewart: I am not aware that it is being
sant back to Madras. S
Mx. 8 Satyamwrtl: Muy [ know whethey Gowernpneny hgve aglcujeted

the depreciation in the machinery if it is not used ?

The HMonourable 8ir Thomas Stewart: I have already informed the
Honourable Member that this consideration will be borne in mind before a

final decision is taken regarding the opening of the atation.
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Mr. 8. Satyamurti: How long will Government take to come to & deci-
sion? May I be assured that Government will not take longer than will
ensure the depreciation of the machinery for coming to a decision for the
opening of the station?

The Honourable Sir Thomas Stewart: I hope that the decision regarding
this station will be taken at a very early date.

Mr. 8. Satyamurti: With relerence to parte (b) and (e), may 1 know
whether Government have examined the allegation in part (b), and may I
know whether Government have any proposals to mike the Broadcasting
Department, because it is & revenue earning department, which will gradu-
ally earn more, not subject to every wind which blows from the Treasury?

The Honbturable Sir Thomas Stewart: I find it very difficult to - make
any comments on the journalism of the passage.

Mr. 8. Sastyamurti: 1 put these words merely because they were com-
‘pendious and accurate in my judgment. In view of the fact that Broadcast-
ing is a department whose future is hopeful, may I know if Government will
make it more or less independent of the whims and caprices of the Adminis-
trators or perinanent vccupants of the Treasury Benches?

The Honourable 8ir Thomas Stewart: I cannot admit the existence of
captice to which reference has been made.

Mr. 8. Satyamurti: Is not my Honourable friend aware that the
Trichinopoly station was decided to be opened, the staff was appointed, the
nmchinery was ordered and une fine morning the whole thing is stopped? Is
that not caprice *

The Honourable 8ir Thomas Btewart: No, Sir, that is a measure of
emergency.

AOQUIMITION OF IMPERIAL AND BRITISH AIRWAYS BY A PUBLIO CORPORATION,

1571. *Mr. 8. Satyamurti: Will the Honourable Member for Communi-
cations be pleased to state:

(s) whether his attention has been drawn to the statement of Bir
Kingsley Wood in the House of Commons that Governmens
proposed to bring in legislation at an early date to set up »
public ocorporation to acquire the existing undertakings of
Imperial and British airways;

(b) what the interest of the Government of India is in the Imperial
sirways; N

(c) whether that is also going to be scquired by the public corpora-
tion mentioned by the Air Minister; an!

(d) whether the Government of India are being consulted in the
matter; if so, what their position is going to be in the matter?

The Honourable Sir Thomas Stewart: (s) I have seen a report in the
Press to that effect.

(b) The Government of Indi8 have no financial interest in Imperial Air-
ways. :

(¢) and (d). Do not arise.
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Lasour ConNTRAOT OF THE CaLcuTyi PomrT TRUST.

1572. *Mr. Manu Subedar: (a) Will the Honourable Member for
Communications please state what steps Government have taken with
regard to the labour contract with Messrs. Bird and Co., which was
renewed for a long period without tenders or alternative quotations being
called against the unanimous opinion of the Indien Trustees of the Calcutta
Port Trust?

(b) What provigion is proposed to be made by (i) executive instructions
and (ii) a change in the Port Trust Act, to prevent a repetition?

(c) Have Government considered the desirability of consolidating the

provisions of the Port Trust Acts for a]l the major ports in India,
perticularly those provisions which involve control and supervision of the
Government of India on large contracts, either for goods or for servicea?

(d) Have Government asked for the views of (i) the Port Trust Boards
and (ii) Chambers of Commerce, on the subject of a consolidation in such
law?

(e) Are any steps of any kind taken, or proposed to be taken by
Government, by which Indian firms would have a full. fair and equal
opportunity to secure contracts for supplyving goode and labour to Port
Trusts? :

(f) Has the question of the elimination of labour contractors altogether
been examined? If so, are (Government in a position to say, ae the result
of such examination, the financial grounds for conmtinuing the present
system?

The Homourable Sir Thomas S8tewart: (a) and (). The Honourable
Member's attention is invited to the reply glven on the 13th September,
1938, to his starred question No. 985 and its supplementaries and to part (f)
of Mr. Batyamurti’s starred question No. 954.

(b) None.

(c) and (d). No.

(f) I am unable to say whether all Port Trusts have considered the
matter but recently the Madras Port Trust considered it and decided unani-
mously that the labour required for the Trust's traffic department should be

obtained by contract instead of departmentally. The reply to the second
part of the question is in the negative.

Mr. Manu Bubedar: With reference to part (b) may I enquire whether
Government have written at all to the Calcutta Port Trust, approving or
disapproving or otherwise making suggestions in conneetion with this
contract?

The Honourable Sir Thomas Stewart: No, Sir.

Mr. Manu Subedar: May I enquire whether it is a faci that the provi-
sions of the Acts governing the major Ports of Calcutta and Madras are
widely divergent, in the one case the Government have the power and in the
other case Government have no power to interfere with any contract of this

kind ?
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The Homeumble Siv Themas Stawert: There are. diffgrences in the
various Po;t, Trust Acts.

T4 g v

Mr. Manu Bubedar: May 1 know whether in view uf the drﬂere'ncea
Govem;nqnt propose to consolldnte the law relating to tlm subject lar tho

major porta?
The Honourable Sir Thomas Stewart: No.

Mr. MBanu Swbedar! With reference to pn.rts (b) sn
what steps Government have taken in to en
not be kept aloof framn theae cqptracty %0 sﬁ::rem o hQ re gq
of the sort of thing which has taken plwe in conpection M_ Blrd r
pany ‘s eaptract ?

The Hopqurable Sir Thomas Stewart: The Honourable Member assumes,
I do not admit that there is anything wrong about the contrict.

Mr, President (The Honourable Sir Abdur Rahim): This has been fully
canvagsed more thqn once. .

M. Many Sudedar: Can the Honourable Member agsure ua that he
will watch out and that he will see that ndequate and fair chance ig giyan
to Indian firms ta tender for contragts of this kind for major port trygts?

The Honourable Sir Thomas Stewast® | see no reason why spacial askion
should be taken in the matter.

A t6) woy § know
digy may

Usz or SLEEPERS ON STATE RATLWAYS,

" 1578, *Mr. Manu Subedsr: (s) Will the ‘Honoursble Member |
lenynp!muhhﬂthe&ﬁway%rdhnwodhmdthemﬂhof
nhsenatmn and calculation as to the relative merite of railway sleepers

from (i) Canadian pine (treated), (ii) Indian wood, (iii) steel, and (iv) cast

iron?

(b) How do these compare in respect of durability and what is their
relative position in respect of prices on the present basis?

(c) Which of these have the Railway Board finally recommended to
the State Railways for use, and why?

d) What parcentage of the purchase during the last five years did each
of occupy, so far as the State Railways are concerned?

The Honourable Sir Thomas Stewart: (a) Yes, except in respgct to
Canadian pine. ' ' '

(b) On a basis of durability the order is cast iron, steel, Indisn, wond
treated and Indian wood. On a basis of price the order today is Indian
wood, Indian wood treated, cast iron and steel.

(c) The Railway Board had not recommended o fHtate Railweye the use
of any particular class of sleeper. Due to such considerations as freight,
unsuitability of soil for use of metal sleepers, etc., the clgss of slepper that
ean be most economically employed varies between railways nhd between
different sections of the same railway.

(d) The information is being collected and will be laid an the table in dye

course,
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My, Manu Subedar: Muy I know if the Hailway Board are watching
g};:l q&mm of purchase of gleepers by l_-hg raway administygbiong 4o, see

ey do 80 most economically ?

The Honourahle S$ir Thomas Stewsrt: Yes, Sir. It is the concern of
the Railway Bosrd to watch that the railway admipistrations are working
as economically as possible.

Mr. K. Santhanam: May T know whether go far as the railway sleepers
are concerned, there are any orders placed abroad? '

The Honourable 8ir Thomas Stewart: [ cannot speak with any assurance
but my recallection is that most of the orders, if not all, are placed in
India. ' '

Mz, Mann Subedar: Mav I know whether in view of the recent fall of
msll p:;lg?, the order of preference mentioned by the Honourable Member
is alte ?

The Honourable Bir Themas Stewart: I said that the order was based
on the prices of today.

et X. G. Ranga: Has any examinetion been made to satisfy Gov-
ernment that the presemt aystem of purchasing these various kinds of
sleepers is the most economiocal?

The Honourable Sir Thomas Stewart: Yes, iir. The syrtem of pur-
chase is that followed in regard to other purchases.

Prof. N. G. Ranga: When was this particular thing examined? Was
it examined by any body of experts recruited from India alone?

The Hopourable Sir Thomas Stowart: Does the Honourable Member

wish to know whether there has been any Committee appointed to enquire
into the question of sleeper purchase?

Bwol. X. G. Ranga: Was there any expert enquiry coppmittee recryited
from among the people emplaoyed on the railways in India?

The Honourable 8ir Thomas Stewart: | am aware that the question of
guitability of various types of sleepers has been the subject of examination
by experts. '

Prof, ¥. &. Ranga: Experts of the Railway Board or experts specially
appainted for this particular purpose?

The Eonourable Sir mll Stewart: Experts from the Railways.
. K. Santhapam: May T know if the purchases are made through
the Indian Stores Department or directly by the railways concernad?

The Honourable 8ir Thomas Stewart: They are made in accordance with
the stores purchase policy of the Government of India. I cannot say with-
out. netice whether the Controller of Btores is actually employed for the

purpose.
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OVEROROWDING OF TBAINS AT SEALDAH RAILWAY BTATION. -

1674. *Mr. Brojendra Narayan Chaudhury: Will the Honourable the
Railway Member please state:

(s) the number of Railway tickets collected at Sealdab station on
each of the three days, vis., the 5th, the 6th and the T4h
November, 1988;

(b) the total acoommodation of all the passenger trains which reached
Sealdah on each of the three days; N

(¢) whether it is a fact that a comparison of ﬁg‘un;i for (a) and (b)
disclose overcrowding;’

(d) the reasons why station staffs are allowed to sell tickets in exceas
of accommodation ;

(¢) whether it is a fact that ordinary trains and even mails ‘were
overcrowded in those days and station staff were unwilling
or powerless to prevent overcrowding;

(f) hbow many special traing were run in the three days;
(g) what oconcessions, if any, in fares were granted;

(b) whether Government are prepared to consider the undesirability
of announcing conoessions. unless the administration is
absolutely sure to be able to cope with the increased traffic;

(i) whether there is any written record of the increased traffic esti-
mated beforehand; and

(i) if so, the figure for Sealdah arrivals on those three days (esti-
mates, not actuals)?

The Honourable Sir Thomas Stewart: (a) to (f). The information has
been called for and a reply will be laid on the table of the House when it is
received. :

(2) No special concession was allowed, but the period of issue and
availability of week-end tickete was extended between all stations on
the Eastern Bengal Railway system and Osloutta, BSantipur, Nabadwip
Ghat and Manihari Ghat.

(k) Railway Administrations do not notify the grant of concessions
unless they have reason to believe that the increased number of passengers
that are likely to travel can be conveniently dealt with.

(i) and (j). I understand that ut the time the extension of the period of
availability of week-end tickets was notified, it was not expected that the
traffic offering would be in excess of that which could be carried by the
trains which were arranged to run. Later information, however, showed
that a far greater number of passengers were likely to travel, and all avail-
sble stock was mobilised to cope with this number which, at that stage,
wsas estimated to be about 75,000.

Mr. Brojendra Narayan Ohaudhury: I want to know whether as &
matter of fact there was overcrowding or not and the actusl traffic went far
beyond the estimated traffic.
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The Honourable Sir Thomas Stewart: I have asked for specific informa-
tion in regard to the overcrowding. But it might- be deduced from the
replies 1 have made to the latter parts of the question that there were
more passengers than were expected.

ArLecEp INOIVILITY OF A TioxET COLLECTOR TOWARDS A LADY AT SEALDAR
RAILWAY STATION,

1575. *Mr. Brojendra Narayan Ohaudhury: Will the Honourable the
Railway Member please state:

(a) whether his attention has been drawn to the following incident
at Bealdah station on the 27th October. 1988, at 1.80 p.M. at
the gate of platform No. 5 reported by Mr. F. C. Ghose in
the Anandabazar of 28rd Kartik:

A lady was coming to Celcutta from Jessore to see her dying
husband lying at the Campbell Hospital. Owing to exces-
sive rush of Choramoni Joga passengers, she was obliged
to board a second class compartinent though holding a lower
class ticket. She had a male guardian with her. Wken
they reached Bealdah, a crewman Travelling Ticket Collector
detained the ludy and prevented her from seeing her dying
husband although the male guardian protested that he was
responsible and was willing to be taken to police station or
anywhere to be prosecuted against, as the money with him
did not cover the excess fare charged for the lady and her
children ;" '

(b) whether it is permissible under the rules to detdin a purdah lady
when accompanied by a male escort; if so, whether Govern-
ment propose to consider alteration of the rules; and

(c) whether Government intend to censure the official concerned for
incivility ?
The Honourable 8ir Thomas SBtewart: (a) Yes.

(b) The procedure for dealing with a passenger found travelling without
a proper ticket is laid down in the Indian Railways Act, and I would refer
the Honourable Member to sections 118 and 182 of that Act.

(¢) I understand the Railway Administration are making an enquiry
in connection with the allegations made,

Mr. Brojendrs Narayan Ohaudhury: Do I understand that it is not
allowed by the rules to detain a purdah lady who has a male escort?

The Honourable Sir Thomas Stewart: If the Honourable Member will
refer to the sections of the Railway Aet which I have quot.ed he will find

what the procedure is.

Mr. Brojendrs Narayan Ohaudhury: My question is, is the cetention
permissible under the rules?

The Honourable Sir Thomag Stewart: Certainly; the provisions of the
Aot are perfectly elear in that respect.
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GUaRDS ON THE Nonte WasTmmx Rampway, . .. .

11078, *Sardar Sant Singh: (a) Will the Honourable Member. for Rail-
ways please stabe if it is & fact that on the North Western Railway, the
guards of grade II are required to officiate as guards of grade III? If so;
does the administration pay any officiating allowance to such guards duri.ng
the period for which such guards officiate? If not, why not?

(b) Is it a fact that according to the conditions of service in force at
the time of their recruitment the salaries of each grade were-fixed? It
8o, what changes have been made? What are the grades at present,
duties of each grade and the salaries fixed for euch grade? .

(c) Is it & fact that Indian guards on this Railway have not been given
any increment in some cases for over twelve years and that the promotion
of such guards stands blocked for long periode? If 80, why?

ﬂaéd) Is it a fact that in letter No. 757E/1/4, dated the 8th November,
1986, the North Western Railway declared its policy not to keep vacant
posts of grade III and also to increase the number of poste of g III in
order to compensate them for abolishing grade IV?  If so, what was the
total strength of guarde in grade III and IV on the above dete and what
is the corresponding increase made after this letter in the eflective grade ITI?

The Honourable 8ir Thomas Btewart: (a)—(d). The Honourable
Member has asked for very detailed information which has nccessitated a
reference to the Railway Administration concerned. T will lay a reply on
the table of the House in dt‘:e course.

Low PRpoxwm4eB oF MusLiMs oX THR EASTERN BENGAL Rarmway.

t1577. *Shaikh Rafiuddin Ahmad Siddiquee: (a) Will the Honourable
Member for Raflways be pleased to state the total number of Muslims em-
ployed on the Eastern Bengal Rsilway on the closing list of the year 1988
urj the number of Muslims employed on the closing list of she year 10872

(b) Are Government aware that Ll&e g{e&g&pﬁo of Muslims employed on
the tern Bengal Railway is said to be about Bve per cent. of the
total, in spite of the Government of Indis Resolution of 19847

(c) What efforte Governunent have made to make up Muslim quotas
of 45 per cent. as required on the Eastern Bengal Railway?

The Honourable Sir Thomas Stewart: (a) I would refer the Honourable
Member to the siatements given as Appendix C in Volume II of the Report
by the Railway Board on Indian Railways for the years 1988.84 and
1986-37, copies of which are in the Library of the House.

(b) No. The percentage of Muslims to total number of employees on
the Fastern Bengal Railway at the end of 1988-87 was 202.

(¢) The communal percentages fixed under the Goverpment of Indis
Resolution referred to by the Honourable Member in part (b) of the ques-
tion apply only to direct recruitment. ynd Gevernmept are sstisfied fpom
the annual returns submitted hy the Fastern Bengal Railway tht these
orders are being observed. ' S

W

tAnswer o this question Inid on the table, the gueniioasr being shaemt.
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‘Low PeROENTAGE OF MusLiws ox THk RBaseskk Biknoir Ramway.

$1578. *Bhaikh Rafiuddin Ahmad Siddiquee: Will the Honourable Mem-
ber for Railways be pleased to state:

(a) the number of Muslims and Hindus discharged on the Kastern
Bengal Railway afler the Resolution of 1984 ; and

(b) the percentage of improvement of Muslims employed since 1934,
and place on the table & comparative statement of percentage
in 1984, 1985, 1936 and 1887 on the whole Eastern Bengal
Railway Administration?

‘The Houdurable Sir Thomas Btewart: (a) Statistics of the nature refer-
¥ad to by the Honourable Member are not maintained. Government are
informed that Muslim emplovees uare treated in the same way as other
employees in the matter of discharge.

(b) Presumably the Honourable Member requirés information regarding
the percentage of Muslims actually employed on the Eastern Bengal Rail-
way for the years 1084, 1935. 1036 and 1987 1¥'so, The improvément
between 1984 and 1987 in the percentage was 2-19. I lay on the table a
staterfient showing the percentages during the vears mentioned above.

e o34 oY, Thba e oy’ Foserm Bt
Per. cent.
1934 . . . . . 27
1935 . . . . . . 27
1936 . . . : 28- 4
1987 . . v . 20419

Facrumies ¥oB SPEOLAL TeAINING TO MusLiMs oN THE EasTEry BENGAL
RAILWAY.

11579, *Shaikh Rafiuddin Ahmsit Siddiguées: (a) Will the Honourable
Member for Railways ploase stabe: if Governiment are wwere thist Yo facili-
ties for expert thaining in India and in foreign ecuntries are offered to even
deserving Muslims on the Eastern Bengal Railway?

(b) Will Government state the number and names of Eeastern Bengal
Railway employees who were offered facilities for special trainings during
198819887

‘The HoHotrable Sit Thomihs Stewdft: (a) In all matters Muslim em-
ployeés are tréated in exactly the same way as employees of any other
cominunity. Government are informed that no discrimination has been
made 6n the Eastern Bengal Railway in the matter of granting facilities
for training in India or abroad to its employees.

tAnsiwer fo this question laid on the table, the questioner being absent.
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(b) Presumably the Honourable Member is referring to the non-gasetted
staff, If so, I lay a statement on the table giving the required informsa-

showing the qf Mdmﬁemwuhlsu(n mmb‘
w)mm granted faoilities for training in Indic end

1. Mr. N. R. Roy . Jourmeyman, Kanchrapara , Was sant on dupnmhn
todnE-tIndianRailny Jamalpur, for training
in * Heat Trestment *

(Thonmm!mlm.loumymmmnﬂlﬂ time, )
‘2. Mr. R. Bhattacharjee . Assistant Draftaman, Rlectrical Department, mlnnhd

leave without pay for six months at his own request to
take a training st the Ruston works. He had seséntly
Flin;id bad little leave due and his post was kept open
'or him.

Dr1sorARGE AND HarassuMnNT OoF MUsLMs BY THE SursriNTRNDENT, WiTOR
AXD Waep, Easterx Baweat RarLway.

$1500. *Shaikh Rafiuddin Ahmad Siddiquee: () Will the Honourable
Member for Railways please state if Government are aware of the fact
that the Buperintendent, Watch and Ward, Eastern Bengal Railwgy, has
been indiscriminately discharging Muslim emplo_vees and harassing them
in all possible directions?

(b; Will the Honourable Member inform the House of the aotion he
‘has” taken in this particular matter on the memorandum presented to
him in Simla by Members of the Central Assembly?

The Honourable Sir Thomas Stewart. 1 am ontaining information and
will a lay a reply on the table of the House in due course.

SmLEOTION POR THE P0STS OF PASSENGER SUPERINTENDENT AND ASSISTANT
Craius InspecToR AT HOWRAH.

11581. *Shaikh Rafiuddin Ahmad Siddiquee: (a) Will the Honourable
Member for Railways be pleased to state how many Muslims were examin-
od for the post of a Passenger Buperintendent, Howrah BStation, East
Indian Railway, and Assistant Claims Inspector, Howrah Division ?

(b) Were these posts advertised or made public before they were
actually filled in or did the Administration set up any Selection Board to
examine candidates for the said post?

(c) Will Government be pleased to state how the present insumbent of
‘the post of Passenger Superintendent, Howrah, was selected to fill up
the post permanently?

The Honourahle Sir Thomas Btewart: (o) The cases of three Muslims
were examined for the post of Passenger Superintendent when that post

last fell vacant. There arc no post< of Assistant (‘lnims Inspestor, Howrah
Division.

(b) and (c). The post of Pnssenger Superintendent, which is s selec-
tion post, was not advertised, but was filled by the Divisional SBuperin-
‘tendent, Howrah, from among the staff already in service on the recom-

mendation of a Committee of three =enior scnle oﬂ%eers who considered the
clatms of suitable candidates.

“tAnswer to this question Wi on the table, the qinlifmc'r béing abeent.
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Hours oy Wonk ror DRIVERS.

1583. *Mr. K. Santhanam: Will the Honourable Member for Rsilways
please state:

(8) whether uny hours of work huve been prescribed for drivers of
loeomotives ; '

(b) whether they vary from railway to railway; and

(c) whether in many cases the drivers, especially of Goods trains,
have to work for more than twelve hours at a stretch?

The Honourable 8ir Thomas Stewart: (a) I would refer the Honourable
Member to the latter part of the reply given to part (a) of unstarred ques-
tion No. 194 usked by Mr. Mohan Lal Saksena. on the 2ud October, 19887,
in this House.

(b) and (¢). I would refer the Honourable Member to page 108 of
the Memorandum bv the Railwuy Board for the Royal Commission on
Labour, which gives the information available with Government. A copy
of this publication is in the Library of the House.

Prof. X. G. Ranga: Are we to understand that the position has not
changed at all since that Memorandum was submitted to the Royal Com-
mission on Labour?

The Honourable Sir Thomas Stewart: Not so far as I am aware.

Mr. T. 8. Avinashilingam Ohettiar: In view of the fact, as I under-
stand. that there is a difference in the number of hours necessary for rail-

way drivers to work, will some steps he taken to arrive at a uniform prac-
tice?

The Honourable Sir Thomas Stewart: Steps have been taken as far as
posgible. All railway administrations have been arked to work as far as
possible within the sixty-hour week.

Prof. N. G. Ranga: Ts there no definite unalterable maximum number
of hours fixed for the working of these men so that thev can be assured
of aufficient rest and the travellers also mav be assured of sufficient safetv?

The Honourable Bir Thomas Btewart: So far as T am aware. there is
100 prescribed maximum.

Mr. K. Santhanam: May I know if there are not cases where drivers

have to work for 12 hours at a stretch? I understand there are such cases
on the South Indian Railway.

The Honoarable Sir Thomas Stewart: These, Sir, are exceptional

casea.

Prot. N. G, Ranga: In view of ;the fact that the. maximurm number of
hours was fixed in the oase of motor drivers, will Government consider the
advisability of {aking early steps to fix similar periods for these ‘drivers

alsn?
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The Honourabie Sir Thethas Stewel: It is mek possible to do so.
"~ Y. Mi¥u Btbsdar: Does the Honoutable Mitnbér sugiest-that & than

can drive a train for 12 hours without there being an accident?

Mr. President (The Honourable Sir Abdur Rahim): That is a matter
of argument.

RETRENGEMENT TN TEE BROADGASTING DEPARTMENY,
1883, “Mr. T. 8. Avhashiitigm Oheltlar: Will the Honoursble
Member for Communications state: _ L ay
(a) whest:::r there are proposals of retrenchment in the Broadcagting
_‘ tion ; ) .
(b) if so, what are the proposals of retrenchment whioch Govern-
ment have decided upon;

(¢) what are the proposals of retrenchment in comtemplation; amd
(d) what will be the net amounts of saving in either case?

The Honourable Sir Thomas Stewart: (a) Yes.
(b‘}-—&l%. A stitement giving the required information is laid on the
tihte of the Rouse. '

Btatement showing the proposals of retrenchment in_ AH-fmiia Radic ond e cmiiipated
savings on acoound thereof.

Dlstalls of propoial. Bivinigs aAticiiitod.
e
Rs.
Proposals decided wupon.
{1 Conversion of the Peshawar Btation into a relay station . 64,000
7)) ipg viomns she posts df Direstor STTPOMNS PIRANME
i of Publisity . . . ' . P 12,000
Proposals under contemplation.
(1) Postponement of the ing of the Trichi and Pacea  No final <desision has
SR SRR R e P s
' openifig of the
atatioms is .
ed there '.llloub’ a
ua t 2
S gl
oun fes contres
there sho be a
saving of at least a
inkch, -
(2) Kedping vacant the poat of Amslstaht Cirlef Phgincer . " "Re; 9,000

Mr. T. 8. Avinaghilingam Ohettiar: Apart from Trichinopoly and Dacca,
are there any other contemplated $ations which are not going to be opened
nccording to the original programme?

The Hopourable Sir Theias Mewitrd: I aih arail 1 do bt Brrdefihand
what the Henoureble Mdinber mumhs By ‘‘tontetipiated’. It We mesns
stations in respéct of whieh defintts plats and éMtinvabes had beeh Hawh
up and decisions had been taken, then the answer is, no. '
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Prof. N. G. Ranga: Is this retrenchment policy of the Government of
India in regard to this broadcasting section completely independent of any
considerations of the capacity of any particular station to pay or not to
pay ite own way?

The Honourable 8ir Thomas SBtewart: No. Sir; I should be very reluct-
ant to say that the policy of Government was independent of the financial
considerations involved.

Mr. T. 8. Avinashilingam Ohettiar: May I have the figures asked for
in clause (d)?

The Honourable Bir Thomas Btewart: In each case it is given in the
statement I have laid on the table.

Mr. T. 8. Avinashilingam Chettiar: May I have the total?

tohlm Honourable Sir Thomas Stewart: I am afraid I cannot give the

Crosme or A RarLway Smmixe I MExrUT DIsTRIOT.

1584. *Mr. 8ham Lal (on behalf of Mr, Sri Prakasa): Will the Honour-
able Member for Railways state:

(a) if there was a railway siding of the North Western Railway at
Qaiserganj in the Meerut district, -working for the last year
and a half or so, to supply the needs of the merchants of the
locality ;

(b) if, on the Municipality charging an.ootroi on goods brought in
Qaisergan), which were formerly exempt from the same, the
merchants moved off to another centre called Babun, where
also there was a railway siding called Tataganj;

(c) if the Commissioner of Meerut wrote to the Divisional Super-
intendent, Delhi, to close the Tataganj railway siding;

(d) if the Divisional Superintendent did so;

(e) if the Divisional Buperintendent consulted his higher authori-
ties before taking action in this behalf;

(f) if the Commissioners of Provincial Governments have any
suthority over the Railway Administration;

(g) the considerations that led the Divisional Superintendent of
Delhi to comply with the wishes of the Commissioner,
Meerut; and

(h) what is the usual procedure adopted in such cases?

The Honourable Sir Thomas Stewart: (a) to (d). Yes.
(e) The matter is within the competence of the Divisional Superin-
tendent.

(f) No.

(?) and (h). The siding had been opened as a temporary measure and
was closed as it was not economical to continue dealing with goods traffic,
both in this temporary siding and at the Kaisergunj Mandi. The handling
of goods at both places resulted in the duplication of ‘staff, additional
wagons being used, and involved more shunting, The usual procedure in

0
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the provision and withdrawal of facilities of this kind is o consult the lobal
civil suthorities.

TLLITERATE DRIVERS, SHUNTERS AND FIREMEN ON THE NoatH Waermss
RATLWAY.

1885. *Mr. Sham Lal: Will the Honourable the Railway Member be
pleased to state:

(a) if there are illiterate drivers, shunters and firemen and if he is
aware that on account of this lack of educstion, there is great
danger to public safety; ’

(b) if the answer to part (a) above be in affirmative, what proce-
dure is adopted on the North Westem Railway to keep the
illiterate drivers, shunters and firemen in touch with train
working rules, circulars and letters isrued by the depart-
mental heads in connection with the train and locomotive
working in the interest of public safety;

(c) if it is a fact that many illiterste drivere run through the stations
where the trains are booked to stop and thus harassing the
public: and

(d) if it is 8o, why the North Western Railway Administration does
not reserve the post of the driver for literate men only like
other Indian Railways while many literate men are available
now-a-davs?

The Honourable 8ir Thomas Stewart: (a) and (b). There ure illiterate
drivers, shunterx and firemen. The qualifications and competency of men
for posta of drivers and shunters arc tested by a superior officer before
appointments to any of these posts nre mnde. The departmental arrange-
ments for keeping such staff advised of instructions issued from time to
time in conmection with the working of trains are such a= tn e¢nsure that
public safety is not endangered.

(¢) The illiterncy of a driver has, so far as Government ure aware, never
been n contributory factor to a train rumning through a station at which
it is required to stop.

(d) Does not arise,

Prof. X. @. Ranga: Is any effort heing mads by the railways to teach
these people how to read and write in their spare time?

The Honourable Sir Thomas Stewart: No. Sir: I wmn not nware that

any adult literney campaign is being carried on by the milway administra-
tions, ' '

Prof. K. G. Rangs: Will Government consider the advisability of
appealing to the teachers employed in their own railway schools to con-
duct these adult education clasees for these people so that they may be
belped to learn to read and write?

The Honowrabls Sir Thomas Stewart: No, Sir; I do not think the
Honourable Member’s suggestion in peacticable.
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ProMoTION OF LITERATE My A% DBIvang oF THE NORTH WEesTEEN RAILWAY,

1588, *Mr. Sham Lal: Will the Honourable the Railway Member be
pleased to state: . e
" (s) if it is 8 fact that North Western Railway have selected some
literate men to promote them as drivers;
(b) if the answer to part (a) above be in the affirmative, in how
many grades they have been appointed;
(c) on what grounds they were employed in different grades and
different rates of wages; _
(d) if it is & fact that there are four grades and there are four
kinds of trains, mail, express, passenger and goods; and

(¢) how meny drivers of grade II are employed on passenger trains?

The Honourable Sir Thomas Stewart: (a) The appointment of literate
men a8 firemen with a view to their eventually becoming drivers when so
qualified is a long-established practice

(b) and (¢). If the Honourabhle Member will specify the period for
which the information is required, I will endeavour to obtain it.

(d) Yes.

(e) The informetien is not readily available.

ProMOTIONS OF CLEANERS, FIREMEN AND SHUNTERS 0N THE NORTH WESTRRN

1587. *Mr. SBham Lal: With reference to his reply to my starred ques-
tion No. 168, olause (¢) assked in this House -on  the 12th Auguss, 3
that orders contained in the Agent, North Western Railway, letter No.
522,179, dated the 20th November, 1938, were canocelled for administra-

tive reasons, will the Honourable the Railway Member be pleased to
state ; : .

(a) whether it is a fact that in reply to the memorial of litarst-é
men, the staff were informed in February, 1935, that the
total length of service of cleaners in grades I and IT on their
combined list will be taken in determining their seniority for
the promotion to the post of firemen;

(b) whesher it is a fact that these orders concerned the cleaners
only, or firemen and shunters were also affected by these

(c) whether it is a fact that grade TV 'is preferred to grade III,
similarly grade I1I to II, if so, whether the grade T is not
given this preference over grade I; and

(d) whether the sdministrution is prepared to promote literate ineu
as drivers in the interest of safe working smd public. snfety,
if so, when, if not, why not?

The Henourable Sir Thomas Stewart: (a) Yes.

(b) The orders were applicable to cleaners only. _

(¢) As grades 1 and II are combined, no question- of preieremes as
between men in the combined grade arises.

(d) 1 would reder the Honourable Member to the reply 1 have just given
to his question No. 1685." - o '

o2
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(b) WRITTEN ANSWERS.

NoN-STOFPPAGE OF OERTAIN TRAINS AT NATHNAGAR OF THEN Easr DBrpiaw
RAILWAY.

1588. *Babu Kaflash Behari Lal: Will the Honourable the Railway
Member be pleased to state:

(s) if it is a fact that the Railway authorities received representa-
tion from the local public of Nathnegar for the stoppage of
28-Up and 24-Down trains at Nathnagar railway station on
the Sahibganj loop line of the East Indian Railway;

(b) if it is & fact that on account of lowering of speed from 36
miles to 10 miles per hour between some of the stations due
to the standard of interlocking at these stations, the reilway
authorities showed their inability to accede to the request of
the public for the stoppage of the said trains at Nathnagar;
and

(c) if it is a fact that the railway authorities have proposed to re-
consider the question of stoppage of the said trains at
Nathnagar as soon as the position in respect of the speed

restriction on the Sahibganj loop improves?
The Homourable Sir Thomas Stewart: (a), (b) and (c). Yes.

Banaca swrwee BapLa GHAT AWD Duaxnara GHAT ON THRE BENGAL AND
Nortr Wasrary RaiLway.

1589. *Babu Kallash Behari Lal: (a) Will the Honourable Membaer
for Railways be pleased to state when did the breach occur between Badla
Ghat and Dhamhars Ghat in Bengal and North Western Railway?

(b) For how many days the trafic was closed and when it was
resumed ?

(c) What is the arrangement for transhipment in the breach?

(d) If Government propose to run through train between Badla Ghat
and Dhamhara Ghat by making diversion line over some temporary
bridge?

The Honourable Sir Thomas Stewart: (a) 21st August, 1988.

(b) 28 days. The traffic was resumed on the 18th Beptember.

(c) Transhipment is over a pontoon bridge.

(d) Trains will run through as soon as the diversion now under construc-
tion has been completed.

REPRBSENTATION OoF BIHAR I¥ THE Apvisoay Comarram oF Tan Easramw
BangaL Rarmway,

1500. *Babu Kallash Behari Lal: Will the Honourable Member for
Railways be pleased to state:

(a) the total mileage of Eastern Bengal Railwsy and how maany
miles of it run through Bibar; and
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hether there is any Advisory Board for Eastern Bengal Rail-
® ¥ way and whotherythere is any representation of Bihar in the
said Board? ' :

Yhe Homourable Sir Thomas Btewart: (a) 2,010, of which 222 are in
Bihar.
S:e) The reply to the first part is in the affirmative and to the second
in negative,
Loss oF A Bag or THE DErm1 RarLway Man SERVIOR CONTAINING
REGISTERND ABRTIOLES. ST

1591. *Bhat Parma Nand: (s) Will the Honourable Member for Com-
munications be pleased to state if it is a fact that the registered bag of
Dethi Railway Mail Service, dated the 10th April, 1837, was substituted
with an empty bag.and was received in the Delhi General Post Office?

() Is it a fact that the Postmaster, Delhi, failed to take any action
till after the expirv of more than two weeks? -

(¢) Ie it & fact that the mail agents and mail clerk, Delhi, were suspect-
ed and handed over to the police?

(d) Is it a fact that after s searching enquiry, the police found them
not guilty and let them off?

(e) Is it a fact that a portion of the loss was recovered from these
persons?

(f) Is it a fact that the registered parcels bags received before 6 A.M.
by the mail clerk from the railway station were kept unsecured on the

floor of the respective branches without a box big enough to secure them,
88 required by rule 65 (4) of the Manual, Volume IV?

(g) Is it a faot that the Postmaster, Delhi, who did not aot according
to the rules, escaped all responsibility for the loss?

The d!ﬂﬂmhlo 8ir Thomas Stewart: (a) I understand that the fact is
a8 stated.

(b) to (g). I bave no information on these points. The matter has
been dealt with by the Postmaster-General, Punjab and North-West
Frontier Circle, within whose competence it is and a copy of the question
is being sent to him.

DieRBGARD OF COMMUNAL PROPORTION BY THE SUPERINTENDENT oF POST
Orrions, ETAWAH, IN MAEING APPOINTMENTS.

1592. *Bhai Parma Nand: (a) Will the Honourable Member for Com-
niunications be pleased to state if it is a fact that there is fixed a communal
proportion for recruitment to the postal services for the United Provinces?

(b) Is it & fact that the Superintendent of Post Offices in Etawah sub-
.division is completely disregarding that ratio in making superior and
inferior appointments?

The Honourable Bir Thomas Stewart: (a) Yes.

(b) Government have no information to that effect. The Postmaster-
Genersl is competent to deal with the matter and a copy of the question
bas been sent to him for such action as he may consider necessary.
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Sodnerere oF 4 Comymaor AT Yei Dmum Rartway Searon.

.lm. *Mr. D: K. Lahiri Chandhury: Will the Honenrable Member for
Railways please inquire and state: '
() whether to sub-let a comtrmet un the North Westesu Rbilwiy is
n breach of contruct; and o
(b} whether the contructor of misceilaneous eatables sold at Delhi
main station has sub-let the contract to one Rem Kenwer of
Katra Lachhu Singh, Kauria Pul, Delhi?

The Honourabie Sir Thomss Stewsrt: (a) Yes.
(b) The Genersl Maunger, North Western Rutlwuy,. statas phat he has
o reason for believing that the contract hus been sub-let. Qﬁm -
Cowrnacors 208 LoaniNG axp UNLoapNG 0F Goos ov DRLEI AND .,
ALLAHABAD ONS. |
1504. *Mr. D. K. Lahiri Ghandhury: Will the Honourable Member for.
Railways please state:
(n) whether the contractor of losding and unloading of goods in
Delhi Division, North Western Railway, has sub-let his
contract to a resident of Delhi;
(b) whether the said contractor has been given contracts in Allab-
abad Division, East Indian Railway ; .
(¢) whether the tenders for the contracta given to the said contractor
‘ were invited by the Eust Indian Railway Administration;.
(d) the newspapers and the date in which the sdvertisement for
these tenders were published ; and
(e) the professional qualifieations of the aaid comtractor?

The Honourable Sir Thomas Stewart: (u) The General Mauager, North
l\\;utern Railway, has no resson to believe that she conipast hae een sub-
et.

(b) Yes.

- . {c) No.
.1(d) Does not arise.

(e) The contractor has considerable experience in dealing with cortracts
for the handling of goods and for licensing coolies. He has held the Delhi
Division contract since 1831 and has the requisite ¢ and experience
of the labour market to successfully discharge his obligations under the
contract. S

Nomrxarior SysTEM oN THE BENeAL Nagrus Ramnway.
1588. *Mr. K. 8. Gupla: (a) Is the Honoursble the Railway Member
uware that nominations in service exist on the Bengal Negpur ﬂilw?
(b) Is it & fact that the officers on the Bengal Nagpur Ruilway suddenly
noqnns;e juniors to superior posts over and above nﬁm heads of qualified
{¢) Is the Honourable Member aware that the seniors -are plovented
from making eny ‘compleint on pain of dismiseal ? ‘ g
(d) Is the practice of nomination prevalent ih other Raflways?
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“{e) Ju the Honoursble Member propared to draw ‘the attention of the
authorities of the Bengal Nagpur Railway that such injustice is put an end
to?

The Honourable Sir Thomas Stewart: (s) to (c) and (e). Govermment
have no information. The staff referred to are not Government servents,
but are the servants of the Bengal Nagpur Railway, whioh is Company-
managed. 1 am, however, sending a copy of this question to the Agent
and General Manager of that Railway for such action as he may consider
necessary. :

(d) I presume the Honourable member is.referring to promotion of mon-
ghzetted atafl. If so, so far as the Btate-managed Railways are comeerned,
up Yo certain grades promotion is governed by seviority and. above those
grades by selection in accordance with the rules for the recruitment and
training of non-gazetted staff on the State-managed Railways, a.copv of
which is in the Library of the House.

‘ . TR P RN TN SO LI ey §
DaNIAL OoF PRIVILEGE AND CASUAL LEAvR To EMPLOYEES ON THE ﬁ_llem
Nagrur Ramwway. _

1598, *Mr, K. 8, Gupta: (a) Is the Honourable the Railway }Le;ubﬂ
aware that for privilege and casual lenu? the employees on the Beng
Nagpur Railway have to wait for turns for years in the first case and
months in the other? oo gy

(b) Is it a faot that privilege leave often lapses in the case of several
eémployees of the Bengal Nagpur liailway for want of turns? If so, what is
the action to be taken by Governiment to see that privilege and casual leave
s not demied non the Bengal Nagpur Railway? - :

The Honourable Bir Thomas Stewart: (a) eid ‘(b). Goversiment have
©o information. The staff employed on the Bengal Nagpur Railway are
not Government servants. I am, however, sending a copy of this question

to the Agent and General Manager of that Railwav for such action as he
may consider necessary.

CoNSTRUCTION OF A CoMBINED BOOXING AKD PARORL OFMIOR AT VIZHANAGRAM
OoN THE BENcAL NagPur RamLway.

1507. *Mr. X.-8. Gupta: (a) Is the Honourable the Railway Member
aware that the combined booking and parcel office at Vizianagram, Bengal
Nagpur Railway, was recently built?

(b) Is there any excess amount spent than the estimated cost for the
Luilding? 1f so, what is the excess? Is the excess due to modifications in
the type-drawing?

fe) Is the sanction for modifications obtained from the superior authority
try the officer concerned? 1If not, who is responsible for the modifications
and the excess cost? B

(d) Is there any type-drawing and estimate for the parking place at

Vizianagram station? If eo, is there a.l;y pravision made for a trough to
hold drinking water for horses and bulls

. The Honourahle Sir Thomas Stewart: Enql;iiieé are being made from
the Railway Administration and a reply will be laid on the table in due
course.
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LaveL or THR ASEPIT AT Dusr A5p HaiGHET o MASONRY Prirans or WATER
TANKS AT WALTAIR.

™ l”:l; :fl: II Bl ?l:glh:( éa) Is the Honourable the Railway Member
vare that the level of Dusi (Bengal Nagpur Railway) ashpit, newly con-
struoted, has been two inches below the ipnglne heiglfg? P ’

(b) Were there any laints from th ine-dri : _
the level of the ashpit? oomp m the engine-drivers with gegn-d to

(c) Has the height i i i
for 3 Fias the | eig| ‘:ubsgquantly been raised? If 8o, who is responsible
*(d) Is the Honourable Member aware that the height of masopry pillars

:
of water tanks at Walturhndtobenindforafreesﬂowdmter‘? Is it
due to the wrong levels taken at the time of construction of the overhead

watering arrangements at Waltair? It i is be
o Srranemmeats 80, who is responsible for this bad

The Honourable Sir Thomas Stewart: Em"nelm are being made from
the Railway Administration and'a reply will be laid on the table in due
Desaasnr of A Goops TRAIN oX SoLwa BxiDem B¥fwEsN JoaMivrewra

o ' AXD GUMDA.

1599. *Mr. K. 8. Gupta: (a) Will the Honourable the Railway Msmber

stale if it is a fact that there wusdorailmentnfﬁlsgood!tninon
Solwa Bridge between Jimmidipeta and Gumda at mid-night on the 18th
July, 1887? If so, what was the cause of the derailment?

(b) Who was the Bub-Divisional Officer in charge of the section?

The Honourahle Sir Thomas Stewart: (a) Yes, the wocident’ oscurred
between Jimmidipets and Gumda. Tt was due to the érack beiug defective
after heavy rain.

(b) This information is not available.

RAILWAY OYFIOIALS ERONIVING FARSWELL ADDEBSSES, ETO.

1600. *Mr. K. 8. Gupta: Will the Honourable the Railway Member
please state the policy of Government with regard to the railway officials
receiving farewell addresses and valuable presents from their staff and
their contractors at the time of transfer or retirement?

The Honourable Bir Thomas Stewart: The policy of Government in this
matter is that the acceptance of farewell entertainments and addresses is
prohibited except such as are of a substantially private and informsl
character. Railway servants are also prohibited from accepting presente
unlees they are of trifling value and the instructions are that they should
use their best endeavours to discourage the tender of such gifts.

PayumxTs roR THE HavLaoR OF SALOONS.

1601. *Dr. 8ir Zianddin Ahmad: (a) Will the H bl
Member please state whether ihe(l’:mhd cisl Toverne :lh’g ﬁ m
Government of India pay for the haulage of saloons reserved for Ministers,
Members, and other officials? If so, at what rate?
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(b) Does the railway administration charge for the haulage of the
saloons of railway officers? 1f not, is the railway administration prepared
to charge for the haulage in future and debit the amount under the head-
ing of travelling allowances?

The Honourable Bir Thomas Stewart: (a) Yes. The rates charged are
given in rule 104, page 124 of the Indian Railway Conference Association’s
Coaching Tariff, No. 11, a copy of which is in the Library of the House.

(b) The reply to both parts is in the negative. ..

GrANT OF FRrEx PassEs 1o RImrBoauCoanomns, BT0.

1003. *Dr. Sir Ziauddin Ahmad: (s) Will the Honourable the Railway
Member please state whether the Tailway sdministration give free passes
to contractors engaged in construction, refreshment rooms, and otherwise?

(b) If the answer to part (s) be in the affirmative, do Government
propose to determine the monetary value of these passes and debit the
smount under the heading concerned ? : o

The Honourable Sir Thomas Stewart: (a) Yes. in cases in which the
terms of the agreements ‘entéted ‘into with the contractors provide for
passes being issued. ey 153

{b) No.
DELAY ¥ THE Dmvisr oF D4x yROM PURULIA AT PaTNA.

1608. *Mr. Bam Marayan 8Singh: (a) Is the Honourable Member for
Communications aware that formerly duk from Purulia was delivered to
the addressees at Patna on the next day, but that it is now so done on the
third day? o

(b) If the answer to part {a) be in the affirmative, is he prepared to
enquire into the grievances of the people mentioned in part (a) above and
to state whether these grievances will be removed?

. The Honourable 8ir Thomas Stewart: (a) The position is ab stated by
the Honourable Member except:that uninsured articles of the letter mail
meant for delivery from Patna Head Post Office are delivered at the
window of the office at 10-80 hours on the second day of posting. '

. (b) The delay in delivery is due to the 52 Up Puri Asansol Fast Passen-
ger which takes the Purulia mails at Adra Junction not connecting with the
5 Up Punjab Mail at Asansol. I understand that the Bengal Nagpur and
the East Indian Railway Administrations have examined this point and
the conclusion arrived at is that the comnection is not at present practicable.

ABSENCE OF 4o P0o8T8 AND TELEGRAPES OFFIOE AT CHAKULYA IN SINGHBHUM
DmsTRIOT.

1604, *Mr. Ram Narayan Singh: Is the Honourable Member for
.Communications aware of the fact that Chakulya in the Singhbhum dis-
triot is an important railway station for the Bengal Nagpur Railway and
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als0 an important eentre of trade in the distriet, but that thiére is o Posts
and Telegraphs Office there, atid if so, is he prepared to enquire into ¥hé
desirability of having a Poste and Telegraphs Office there?

The Honourable Sir Thomas Stewart: 1 have no information. The
mather is within the competence of the Postmwster-Gemerat, BWihar iund
dOl-um Circle. to whem a copy is heing seut for spch action as he conmiders

INTERFERENCE WITH CONGRESS ACTIVITIES BY OERTATN RAILWAY Orrioiars
AT GIRIDIH AND BERMO.

1005. *Mr. Ram Warsyan Singh: Y= the Honourable Member for
Railways aware of the faet that Railway . Golliey : Swperintendant of
Biridih and the Manager of the Joint Railway Colliery, Bermo, are inten
fering with Congress activities of the lacal Congress workers among the
labourers of the railway collieries there, and if so, is it his intention to
enquire inio the ressons for this imterférence? A

The Honourable Sir Thomas Stewart: The reply to the first part is in
negative. The second part does not arise.

SaLm oF TioxEys AT 6aYs Ramavay Szarrow.

1606. *Mr. Ram Narayan 8ingh: Is the Honoursble Member far
Railways aware that at Gaya railway station there are sign-bosris bhung
up here and there to show that tickets are available all twenty-four hours.
but tickets are really sold to intending psssengere only abemt an hour
before the trnin leaves the station? If so, what are the orders of the
suthority and the practice aetually prewailing on thie point in: the' locality
shers? '

The Homourable Sir Thomas Btewart: The Genernl Munager. Enst
Indinn Railway, states that tickets can be obtained at all hours at Gays
veilway station and that the Station Master, Gaya. has not recaived any
complaint that tickets are sold onlv about an hour hefore the train leaves
the station.

Raway Faciurmies vor THE Inpiax Namsowal Cosommss. Sas@aow. 50
=ELD AT TmarUma.

1607. *Mr. Ram Narayan Bingh: Will the Honourable Member for
Railways be pleased to make a full statement as to the steps the railway
suthorities are going to take to give facilities $0 $he coming seesions of the
Indisn Nationa! Congvess going to be held et Tripums in the Centrsl
Provinces in the month of February next?

The Momowrshle Sir Thomss Stewart: (i) Adhmrtsl statien will be fe-
opened temporarily to facilitate train operations.

(ii) Return tickets for all claeses of passengers at a fare and u half will
be issued from all Great Indian Peminsula Railway stations. exeluding
those on feeder lines, to Madan Mahal. .

(i) The number of carriasges on the ordinary trains rumhing om- this
wection will be incressed. Bpecis] trains will be arranged dnd shubile

‘wervices run as may be found necessary.
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(iv) The following temporary facilities will be provided st Maden Maehal
station
Waiting accommodation for upper cluss passengers in tents.
Waiting nccommodation for third class male and fenzale passengers,
(bamboo matting construction) including bathing places,
urinals and latrines.

Seventeen units tewmporary detachable service huts for various uses
such us booking offices, police chowkies, food stalls, segrega-
tion hut and first-aid hut, etc.

Five units temporary detachable huts for staff.

Levelling ground and improvement of road.

Rail level passenger platform.

Extension of siding for stabling accommaodation.

Unclimbable fencing and gates.

Lighting arrangements with high power lamps.

Water supply and drainage.

Temporary foot overbridge.

DRAPTSMEN CLERES OF THE TELEGRAPH ENGINEERING DEPARTMENT.

1608. *Mr. Amarendra Nath Ohattopadhyaya: Will the Honoureble
Member for Communications be pleased to state:

(a) whether it is a fact that the draftsmen clerks of the Telegraph
Engineering Department are required to do works whjch are
mostly technical in nature; '

(b) whether it is a fact that drastic reduction has been made in
the pay of the draftsmen clerks under the revised scales
of pay;

(¢) whether it is a fact that the draftsmen clerks of the old scales
of pay were in receipt of about six or seven advance incre-
ments for their additional technical qualification;

(d) whether it is a fact that the second grade draftemen clerks in
the revised scales of pay are required 1o undergo n test in
an additional paper in drawing; and

(e) whether Government are prepared to grant advance increments
to the lower grade draftsmen clerks for their additional
technical qualification ; if not, why not?

The Honourable Bir Thomas Stewart: (a) and (b). No.

(¢) The orders of Government were to create thesc posts on the ordinary
time-scale of pay for olerks but the Director-General was authorised to fix
the initial pay of a drafteman clerk at any stage of the time-scale not
exceeding the stage of Re. 80 as it was thought that it might not be
possible to obtain them on the minimum pay of the timc-scale. T under-
stand that they were recruited on a higher initial pay in the old #ime-
scale.

{d) No test is formally laid down
(e) No,
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SUPPLY oF WATHRPROOYS TO TELEGRAPH LINEMEN ON PrTtROL DUTY.
1600. *Mr. Amarendra Nath Ohattopadhyaya: Will the Honourable

Member for Communications be pleased to state:
(8) whether it is a fact that telegraph linemen on patrol duty have
to carry a bag of tools, etc., on the head while walking and
watching wires overhead;

(b) whether it is a fact that these linemen on patrol and interrup-
tion duties have occasionally to climb up trees and telegraph
posta ; '

(c) whether he is aware that it is not convenient for the linemen
to do their duties with waterproofs on in rainv season instead
of using umbrellas; and

(d) if the replies to parts (a), (b) and (c) above be in the affirmative,
whether Government are prepared to sanction waterproofs to
linemen ; if not why not?

The Honourable 8ir Thomas Stewart: (a) Yes, but not necessarily on the
head.

(b) Yes.

(c) No.

(d) The existing rules already authorise the supply of waterproof caps
.and capes to telegraph line staff employed in localities where the rainfall is
exceedingly heavy und thev are sanctioned as and when considered neces-
sary.

IxcoME ARD EXPENDITURE OF THE VIZAGAPATAM HARBOUR.

1610. *Seth Govind Das: Will the Honoursble Member for Communi-
cations please state :

(a) whether the receipts of revenue of the Vizagapatam Harbour in
1937-88 exceeded the working expenditure. including the
interest charges on capital ;

(b) the difference, if any, in the event of the revenue exceeding the
working expenditure, including interest charges; or the deficit
amount if the revenue receipts are less than the working
expenses plus interest;

(c) whether it is contemplated by Government cither to close the
port, or hand it over to the Bengal Nagpur Railway;

(d) the part of the total interest on the capital invested on the port
which has been paid by the harbour from the beginning till
this year;

(e) the total amount of iuterest. on the invested capital due from
the harbour;

(f) whether Government hope to recover the total interest charges
on the capital invested from the port; and

(g) whether Government propose the re-organisation of the harbour
80 a8 to place its revenues on a remunerative basis?
The Honourable 8ir Thomas Stewart: (a) No.

(b) There was a surplus of Rs. 31,671 in the vear 1937-88 excluding the

interest charges on capital. These latter amounted approximately to Re. 18
lakhs during the year.
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() and (g). Government do not contemplate closing the Port, but they
are exploring all avenues for improving its financial position.

(d) No part.

(¢) and (f). The interest charges during the period of construction
amounted to Bs. 89 lakhs, and since 1884-35 the annual interest charges
have varied between 18 and 19 lakhs per annum. I am afraid I am quite
unable to say whether this will be recovered or not. There cannot be any
hope of recovering it of course if the Port is closed down.

EMPLOYMENT OF PASSED CANDIDATES A8 PoSTAL CLERKS IN BIHAR AND-
OR188a.

1611. *Seth Govind Das: Will the Honourable Member for Communi-
eations please state:

() with reference to my starred question No. 728 of the 5th Sep-
tember, 1988, whether arrangements have been made to-
entertain the services of those postal clerks that have passed
the February examinations held at Ranchi;

(b) whether the result of the Ranchi examination was published;

(c) the reason for holding other examinations for clerks before-
absorbing them in permanent serviees;

(d) whether thair services rendered during the last nine months.
have been satisfactory enough; and

(e) whether he is prepared to consider the desirability of absorbing
them in permanent service and suspend holdmg of ‘further-
examinations for fresh appointments until there are sufficient
vacancies for another contingent of clerks for service?

The Honourable 8ir Thomas Stewart: (a) Sixteen of the candidates who
passed the examination held at Ranchi in February, 1987, and were approved’
by the Postmaster-General have been permanently employed.

(b) No.
(¢) The introduction of a new system of recruitment by open competi--
tive examination. Those who appeared at the February examination-

referred to were only eligible for vacancies which occurred before the
announcement of the competitive examination.

(d) Government have no information.

(e) I would refer the Honourable Member to the reply given to part (d):
of his starred question No. 728 on the 5th Beptember, 1988,

ORIYAS IN THE SUBORDINATE PosTAL SERVICE IN ORIssa.

1612. *Beth Govind Das: Will the Honourable Member for Communi-
eations please state:

(s) the percentage of Oriyas in the subordinate service of the Postal:
Department in Orissa as against Bengalis and Biharis;
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(b) the number of Postal Inspectors engaged in the eutire prewince
of Ovisse and the number of Oriyss among them;

(c) the number of Oriya Inspectors engaged in the Pestal Depart-
ment of the Sambalpur Division; .

(d) the number of Oriyas in the Province of Ovissa working mow
as Postmasters and Telegraph Masters, ss against Bengalis,
Biharis and others; :

() whether the appointment of Oriyas in their Province has been
given preference against candidates that are non-Oriyas; and

(f) whether Government propose taking special care to give prefer-
ence to the people of the Provinoes they belong over out-
siders notwithstanding their olaim of domicile?

The Honourahle Sir Thomas Stewart: (a) to (d). The information asked
for ia not available and cannot be coll without undue expenditure of
time and labour.

(¢) Candidates joining the subordinate services in the various branches
of the Posts and Telegraphs Department must as a general rule belong to
(i.e., be natives of or be domiciled in) the revenue ivision in which they
enlist. 8o far as thess services are concerned the people of Oriesa do get a
preference over candidates from outside the provinoe.

() No.

Lxvy or PoLL-Tax oNF FOREKIGNERS RESIDING IN Frexca INDLA,
16124, *Mr. K. Santhenam: Will the Secretary for External Affairs
pleses stats:
(a) whether the sttention of Government hss been drawn to the
news published on page 5 of the Madras Mail of the 10th

November, 1988, relating to-the. proponed Jevy of poll-tax oo

(b) whether the news is correct, and, if so. whether the tax will
ba levied on British Indians in French India; and

{c) whai steps Government have taken or propose to take in the
maiser?

Sir Aubrey Metcalfe: (s) Yes.

(b) The Government of Indis ure informed that the Governmant of the
French Settlements in India propose to levy such a poll-tax u all foreign-
ers resident in those Bettlements without diserimination and, since British
Indians rank ss foreigners, they will also have to pay the tax, if it in im-
posed by law.

. (c) The matter is one which eoncerns the intemal sdministration of
Foreign Settlement, so thut no direct action by the Govemnmsent of Iadia in
‘possible. Government are, however, considering the matter with partioular
reference to the question whether the interests of British Indian subjects will
‘be adversely affected. It would not be im the public interest $o expluin at
present what course they propose to adopt in the raatder,
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1108.

P_tm-swrmSAumumanomraz RAILWA¥ DEPARTMENT AND ON STAT®
RaiLwayas.

108. Mr. Satys Nareyan 8inha: (s) Will the Honourable Member for
Railways please lay on the table a list of gazetted and non-gazetted posts
and the salaries attached to them created in the Railway Department,
Railway Board, Eastern Bengsl, Fast Indian, Great Indian Peninsuls and
North Western Railways separately since the inauguration of the
Montague-Chelmsford Reforms and the total increase in 1988, over the
expenditure in 19197

. (b) Has any retrenchment been effected in the salary of those
after 19807 If so, to what extent and in which posts; and if not, why
not ?

The Honouarhle 8ir Thomas Stewart: (a) The information is not readily
available und Government are not prepared to compile it as they consider
thet the amount of time and labour involved in its compilation will not be
justified by the results likely to be obtained.

~ (b) I would refer the Honourable Member to rules 156—159 and Appen-
dix XVII of the Btate Railway Establishment Code corrected up to 30th
Jume, 1087, which gives the old and the revised seales of pay for the garetbed
stall of Stete-managed BRailways. A copy of this publication is in the
Library of the House.

As regards non-gazetted staff, I would refer the Honourable Member to
the statementa showing the revised scales of pav for non-gazetied staff on
Btate-managed Railway which are in the Library of the House. These von-
tain the information available with Government.

CoxFIDENTIAL REPORTS OF Byarr oX StaT8 RALWAYS.

107. Mr. Satya Narayan Sinha: Will the Honourable Member for
Railways please refer to the replies given to:

(i) part (f) of starred question No. 113, asked on 3rd -February,
1988;

(ii) queatiun’No. 189, asked on 14th November, 19382;

. (iii) etarred question No. 1464, asked on 28th November, 1932; and
(iv) starred question No. 1250, asked on 15th October, 1936:

and state:

(a) the category of staff (non-gazetted) and salaries attached to them
for which confidential reports are required on Eastern Bengal, East Indian,
Great Indian Peninsula and North Western Railwavs; snd

(b) whether the staff are shown or communicated the eontents of their

eonfidential reports, or whether the confidential reports are not meant for
she person concerned or affected?

The Honourable Sir Thomas SBtewart: (a) and (b). The powers to frame
detailed rules for the preparation, submission and disposal of confidential

+These queations, which were on th(;ifrdhir Pnpl::-.,n tor thﬁ.fﬁth November, 1838,
howe lapsed, the meeting fixed for that day having cancelled. 3 :

:Thmue.twn which was on the Qrder Paper for the 28th Novomber, 1938,
hax lapsed, the House having adjourned in memory of the late Maulana Shaukat Ali,
M. L A

( 3508 )
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reports on non-gazetted railway servants have been delegated to the General
Managers of Btate-managed Railways. In this connection T would refer the
Honou}'abla Member to paragraph 668 on page 190 of the State Railway
Establishment Code corrected up to 80th June, 1987, a copy of which is in

the Library of the House.

RUNNING 0F TRAINS ACOOBDING TO TnMaNGs ON THE EasT INDIAN RamLway,

108. Mr. Satya Narayan Sinha: Will the Honourable Member for Rail-
ways please refer to the replies given to starred question No, 118, asked
on the 8rd February. 1938, and state whether the trains on the East Indian
Railways run according to the timings indicated in the time table then in
force? :

The Honourable 8ir Thomas Stewart: Every endeavour is made by the
Administration to adhere to the timings shown in the time-table, but the
more important trains were running late during the greater part of last year
when the Administration decided to transfer XB class engines to the Luck-
now and Moradabad Divisions where the only continuous length of 90 1b.
track on the East Indian Railway exists. On these sections, a speed restric-
tion of 45 miles per hour was imposed on these engines as an additional
precautionary measure. The result was that trains had to run to a time-
table worked out on the basis of a maximum speed limit of 80 miles per hour
with the general restriction of 45 miles per hour in force operating over a
considerable length of the run. The complete alteration of the time-table
was considered, but rejected as impracticable, as all arrangements at junc-
tions with gther railways and with the Postal Department would have been
completely upset.

GRIEVANOES OF THE EAST INDIAN RATLWAY STAFF SERVING IN THE DErLm
Division.

109. Mr. Satya Narayan 8inha: Will the Honouruble Member for Rail-
ways please state:
(s) whether the North Western Railway Administration on 14th
December, 1937, assured the staff taken over from the East
Indian Railway Administration on transfer of Ghazisbad-
Delhi-Kalka Bection that their further advancement depended
upon vacancies, their seniority and satisfactory work;

(b) whether the said assurance has been retracted by the Divisional
Superintendent, Delhi, in his letters Nos. 720-E./26/511,
dated 5th March, 1988, 11th June. 1938 and 15th July,
1988; and

(c) the number and category of East Indian Railway stafl, serving
in Delhi Division, who have not received advancements after
that assurance and the reasons therefor?

The Honourable Sir Thomas SBtewart: I am obtaining information and
will lay a reply on the table of the House in due course.

PROMOTIONS TO THE ABSSISTANT STATION MasTERs’ Posrs oN TEm Nomrx
WESTERN RarmLway.

110. Mr. Batya Narayan Sivha: Will the Honourable Member for Rail-
ways please refer to the information given on 15th February, 1988, to
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perts (o) and (f) of starred question No. 24, asked on 8let January, 1988,

and state:

(a) the pay in scale excluding running, mileage or other allowances
of the staff before and on promotion; and

(b) the community of the staff promoted?

The Honourable Sir Thomas Stewart: (a) and (b).
statements giving the information required by the Honourable Member.

I lay on the table two

BSatemeni showing categories of siaff to which Assistant Siation Masters or
Biation Masters were promoted from 1st January, 1935 to 31st December, 1937,

of Commu- Su‘: '9r pay rnr be- &-al:gemy ng R .
Category of stafl, nity. ‘ore ‘ore pro r after emarks.
promotion. mlgn promotion. | promo-
Siatien Masters, Grode | 1 Hindu | 160—10— 160 | £50 fixed . 250 Promoted as Chief
I, 100 Cash Witness,
1 Mualim mo--lw 10— 190 250 fixed 250
Ration Master, Grade I | 1 Mustim | 78—4—90— 95 | 320-16— 350 | Had put in 2 years
5—05 380—20— official service.
500 Inspector "
Asvistont Station Master,| 1 Bikh ’
ordinarg. 1 Muslim | } 46—6—80 68 | 100—56—140] 100 | Promoted as Assist-
-—8-75 ant Bales Inspector.

Statement showing categories of staff promoted to the post of Assistant Statson

Masters, Grade V.
¥
Socale of pay L!'ny be- n&ul
Category of Btaff, Commnu- before ‘ore Pay after after Remarks.
nity. . . | pramo-
tion.
Guards, Grade 111 1 Hindu 751-1-:—-1(5—- 115 [R80—10—300 200
1 Rikh Do. 116 Do. 260
1 Anglo- Do. 116 Do. 270
Indlan . : .
1 Hindu Do. 116 Do. 270 Had one year's offi-
clating service at
2 Bikhs Do. 115 Do. 270 their credit.
1 Parsee Do. 115 Do. 270
1 Euro- Do. ! 1156 Do. 270
=)
Do. 106 Do. 280 | Had 2 years officiat-
1 Bare- | ing service at thelr
3 wl: credit,
1 Do. 115 Do. 280 | Had 2 years officiat-
1 Musim } ing oerrvlm at thelr
1 Muslim Do. 105 Do. 270 | Had one year's off.
service at
1 Hindu Do. 108 Do, 270 | Had one year's offt-
clating service at his
Guards, Grade IV 1 Hindu l%&—m— eredit,
210 185 [R60—10—300| 260
1 8ikh Do.
1 ?n o Do,
11}
1 Euro- Do. 185 Do. 270
Btation Masters, Grade I | 1 &kh © | 18—e—00— 05 Do. 280 | Had 2 years officiat-
—95 service,
1 8ikb Do. ] Do. 280 | Had 2 years officiat-
serviee.
Boquiry Glerk 1 Hindo | 106—5—140 140 Do. 280 2 years officiat-
ing service.

b
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'STANDARDISATION OF (JONDITIONS OF SERVICE ‘ON STATE RutLways.

111, Mr. Setys Narayan Sinha: Will the Honourable Member for Rail-
ways please state whether he has considered the question of standardising
oonditions of services of non-gazetted staff on Eastern Bengal, kst Indian,
Great Indian Peninsula and Nort.h Western Railways? If not, is ho now
prepared to take info consideration that question?

The Homnourable Sir Thomas Stewart: [ would refer the Honouarble Mem-
ber to the reply given to starred question No. 275 ssked by Mr. N. M. Josbi
on the 17th August, 1988, in this House and to the supplementaries asked
in conmection with that question.

STArF raixc X Visron Tt ON STATE RAILWAYS.

118. Mr. Satya Narayan Sinha: Will the Honourable Member for Rail-
ways please lay a statement on the table of staff who failed in
vmon test during preceding three years, or as near as available, on East-
em Bengal, Eust Indian, Great Indian Peninsula and ‘North Western
Bailways ing :
(a) category of staff with scales of pay performing continuous duty
for eight or over eight hours; and

(b) ca’:g:r‘; of staff, with scale of pay, performing intermittent
¥

The Honoursble Sir Thomas Slewart: Government cannob undertake o

secure the information asked for an statisticn] vecords are not maintained in
respect of matters of this kind,

CONTRACTS TO VEND FooD AND DRINKS, BYC., OF THE SHAHDARA SANARANPUR
LiaHET RAaTLWAY.

113, Mr. Satya Nanayan Sinka: Will the Honourable Member for Rail-
ways please state:

(a) the terme and conditions on which contracts to vend food,
drinks, etc., in running trains and at stations on Shahdara-
Sabampur Light Railway were given during the preceding
three years with the name of the comtractor;

(b) the prices fixed by the administration for sale of those articles
to travelling public by the contractor; and

(c) the actual prices on which those articles were sold in running
train between Shahdaras, Bhagpat Roed, Basant, Kandhra,
Bhamb, Thena Bhawan Town, Rampur and Bahmnpur?

"The HMonoursble Sir Thomas Blewart: (a) The contractors were:

Year. Name of conttactor. Licence fee paid
peT mensem.
Rs,
1938 and 1937 . Tayla Brothers | . . . . . 320
Jmulry to Juno 1938 ' Lals Hardon Singh . . . S 38
Sinoe July 1938 . General Trading Company . . . 300

A copy of the agreement with the present contractor is being placed in
the Library of the House.
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“th) A-eepy of the tariff of charges in-force up to June, 1988, and that
now applicable is being placed in the Library of the House.

(¢) T understand the prices actunlty charged prior to June, 1988, were
lower 4han these shown in the tariff, as the latter was framed in the hope
that ordy the'best quality materials would be uséd. - ‘Current prices are based
on the bamar quality and price. '

RENT RECRIVED FROM THE ZRATED WATER FACTORY AT THE DeLm
RAILWAY STATION.

114.. Mr. Sstys Marayan 8inha: Will the Honourable Member for Rail-
ways ‘please state the rent rate received from the Aersted Water Factory
at Delhi main station on North Western Baibway?

The Honourable 8ir Thomas Stewart: The rent received for the land and
shed occupiced by the factory in 1937-38 was Rs. 43-14.

Liogxos Furs REALISED FROM STALL VENDORS AND RENT OoF REFRESHMENT
RooMs oX THE NOrRTH WESTEERN RAmILwWaAY.
115, Mr. Satya Warayan Sinha: Will the Honourable Member for Rail-
ways please state:
(s) what licence feee have been realised from stall vendors; and

(b) what room rent has been realised from refreshment rooms on
North Western Railway during 1987-88 and up hdﬂo?
The Honourabje Sir Thomas Stewart: On the un@eretaviding that both
purés of the Honourable Member's question refer to the North Western
Railway, the reply is:
(n) no license fee is being recovered from stall vendors, except at

Delhi, the position in respect to which I am explaiming in my
reply today to Pandit Sri Krishna Dutta Paliwal’s’ unstarred

question No. 123.
(b) no rent is being churged for rooms utilised as refreshment rooms.

Starr oF THE RarLwaAY CLEARING ACOOUNTS OFFICE.

116, Mr. Sstya Narayan Sinha: Will the Honourable Member for Rail-
ways please lay on the table a list of the staff of Railway Clearing Aecounts
Office on 1st April, 1988, showing:

(a) the number in each category or class; |

(b) the Railway Administrations from where they are on deputa-
tion ; L

(¢) the minimum and maximum period of service; and

(d) the amount contributed by individual Railway?

The Honourable Sir Thomas Stewart: The list of staff of ‘the Railway
Clesring Accounts Office on the 1st April, 1038, ix being printed nnd‘ will be
Placed on the table when available. On the particular points mentioned by

the Honourable Member, the following information is however furnished:

(s) A statement is attached herewith.
D2
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(b) All the staft transferred from various railways have been perma-
nently absorbed in this office. None are on deputetion.

Y. M. D.
(o) Maximum serviee ‘ . . . . 811 o
Minimam service - . . . 1 029

(d) The amounte contributed by t.ha several railways for the year
1937-88 are given below:

Voted. Non-voted.

. North Western Railway . . v i . &BOEOR 18,434
East Indisn Railway . . . . . $58,183 18434
Great Indian Peninsula n.n-y . . . . 385,739 . 13,088
Eastern Bengal Railway . . . 1,711,008 6,913
Bombay, Baroda and Oentral rndi. Mm . . 2,81,182 -

Total . 17,28,001 57,607

———

MMNMm@dn?‘ HAN&MWOW Awmqﬂu

Class. Number.

Deputy Director . .
Junior Accounts Officer . . . . . e e

a

Benior Accountants

3—:;..5—.—-

13
=
25
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ArruoABILITY OF GovERNMENWT BERvanrs’ Conpvor Rurxs To STa¥F OX
StaTE RATLwWAYs,

117. Mr., Batya Marayan 8inha: Will the Honourable Member for Rail-
ways pleage refer to the reply given to unstarred question No. 165, asked
on the Bth April, 1938, and state the decision arrived at as a result of
their consideration?

The Honourable Sir Thomas Stewart: It has been decided to issue a
sepurate set of rules applicable to State Railway servante. The drafting of
the rules is in band and these will issue in due course.

PAY AND ALLOWANOES OF TIOKET EXAMINERS OX OERTAIN STATE RArLwAYSs.

118, Mr. Satya Narayan Binha: Will the Honoursble Member for Rail-
ways please refer to the reply given to starred question No. 749 asked on the
6th March, 1985, regarding the pay and allowances of Ticket Examiners
on oertain Btate Railways, and state the result of their examination of
the letter from the National Federation of Railwaymen?

The Honodrable 8Sir Thomas Stewart: I would refer the Honourable
Member to the reply given to Qazi Muhammad Ahmad Kazmi’s starred
question No. 882 asked on the 26th February, 1936, in this House. Gov-
ermnment have nothing further to add to.thst reply.

Svp-LerriNg or Jor ConrtmaOT IN THE DErmr DivisioN, NOBTH WRSTERN
RAILWAY. _
119. Mr. Satya Narayan Sinha: Will the Honourable Member for Rail-
ways please refer to the reply given to starred question No. 587, asked
on 2nd March, 1988, and state whether it is a fact that the ice contract
bas been sublet during 1987 and 1888 in Delhi Division?

The Honourable Sir Thomas Stewart: The General Manager, North
Western Railway, states that there is no reason to believe that the contract
referred to was sub-let. : 3

COMPLATNTS AGATNST THE CONTRACTOR FOR /ERATED WATER AND IcE IN THR
DrLut DivisioN, NorTH WESTERN Rarmway.

. Mr. Satya Narayan Sinha: Will the Honourable Member for Rail-
nyls“::lam re!g‘to ?h?reply given to starred question No. 88, asked on
the 28th August, 1988, and state:

(a) the professional qualifications of the contractor for wrated water

and ice in Delhi Division, North Western Railway, during
1987 and 1988;

(b) what are the other contracts he has been holding during 1887

and 1988 and what are his professional qualifications in
respect of each ocontract;

(c) the nature and number of complaints received sgainst him; and
(d) the contracts he has sub-let?
The Honourable Bir Thomas Stewart: (a) and (b). He is a business-

man of long standing with eleven vears vending experience on the North
Western Railwav. He has been manufacturing and dealing in wrated
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waters lang befare, the. ice st avated. water. contraot. was given: to. him,,
The other contraote he has at Delhi are far. vending fruits, betels, chabina,
punkhas and surahis.

(¢) Sueh complaints as have been mads were found ot enquiry to- be
aithen frivplous or. net. substantisted. In the vegisber for: complaiwts tiwé
is maiotained, there is, therefore, no entry recorded agninst him.

(d) The Administration is not aware of any proved case of sub-letting.

ACTEVITIES OF THB (CoxeiLIATION OFFIOER AT CALOUTTA.
*

121. Mr, Satya Narayan Sinha: Will the Honourable Member for
Railways please state the activities of the Concidation Officer at- Calcustay
for the period of its assumption of duties to date, tugethcr with thr.. totas

expanditure incurred: during that period ? ' N

" The. Monourshle Sir Thomai Stewart: nmqmmwmm
addreuodtomyooﬂgagun,ﬂnﬁonmmhleﬁemhufomw

e e

REVENUA BERIVED mmoM REwrs mn»hono: mq m, OoN Gnﬂ
Rastways..

122. Pandit Sri Krishna Dutta Paliwal: Will the Honourable Member for
Railways please refer to paragraph, 11 on page 5.of the Report by the Reils.
way Board on Indian Railways for 1986-87, Volume I, and lay on the tsble-
a statement showing the revenue derived Irorn (4 rent Iq:,ret:oaymem
(i) vent for other premises, (iii) auction of ‘saleman’s contracts, and
livenee fees charged from stall-Hblders, from 1st November, 1988,. to. iw.
October, 1988, bv the Eastern Bengal, Fast Indian, Great Indiag Peninsula,
and North Western Ruilways, respectively, and, if ho révenue has beon
derived, to state the reasons theredor?

The Honourabie Sir Thomas Stewart: | am calling for the information

required and will place 8 reply on the table of the House when it is

ved. J e

REVEXUE DERIVED FROM RENTS AND LicENCE FEES AT OERTAIN NTATIORS
oF TR Nomrs WasTeas . RAmwWar: ‘

123. Pandtt 8ri Krishna Dutta Paliwal: Will the Honourable Membar for.
Railways please refer to paragraph 11 on page 5 of the Report by the Rail-
wsy Board on Indian Railways for 1986-87, Volume I, and lay on the table
a stabement showing the revenue derived from 1st Novemher, 1986, to 81st
October, 1988, on account of:

(a) the rent for each refreshment room at Dethi, Bnhmnpur
Ambala, Ludhiana, - Amritsar and Labore; and if no rent is
charged from those refreshment rooms; thie reasons therefor:

(b) the rent for the premises given to ITce and Aerated Water Contrac-
tors at Delhi, Ghaziabad, Kalka, Meerut, Saharanpur, Ambala,
Ludhiana, Jullundur, Amhlr JL.ahore, m,ﬁhaﬁda
Jind, Bohtak, both for factory and stalls respectively and, if
no rent has been charged, to state the reasons thevefor; and
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(c) the licence fees charged from stall-holders at Delhi, Ghaziabad,
Seharanpur, Ambala, Ludhiana, Jullundur, Amritsar, Lahore,
Ferozepore, Bhatinda, Jind end Rohtak, and, if no licence fee
has been charged, the reasons therefor?

The Honourable Sir Thomas Btewart: (a) No rent is charged for refresh-
ment rooms, 88 it is not the policy of the North Western Railway Adini-
nistration to make a charge for such rooms. '

(b) Land for a factory has been given only at Delbi, the rent, charged
being Rs. 88-6-0. '

The rent charged for stalls has been us follows :

Ra. a. Ra.
Delhi . . . . . 279 4  Ambala Ceatt, . . . »
Ghazisbad . . . . 30 2 Ferozepore . . . 1
Kelkp . . . . . 38 10 ' . p. m. per stall,
Meerut Cantt. . . . . 14 0 Bhatinds . . . . . 4]
Meerut City . . . . 4 0 Jind . . . . . 31
Baharanpur . . 32 4 Rebtak . . ; . 1

Particulars relsting to the stalls at Ludhisna, Jullundur Cantt.,
Jullundur City, Amritear. and Lahore are not available at present.

(¢) 1 would refer the Honoursble Member to the reply given today
to Mr. Satya Narayun Sinhu's unstarred question No. 113. It is not the
policy of the Railway Administration to recover license fees from stall
holders. At Delhi, however, the eontract for the Hindu refreshment room,
the Hindu sweetmeats and tea stalls was put to tender and the amount
acocepted for the combined contract was Rs. 7,025 per annum from the
15th February, 1987. No necessity has vet arisen for determining what
proportion of this amount may he attribited to the license for stalls.

PROFESSIONAL QUALIFICATIONS OF CONTRACTORS AT ORRTAIN STATIONS ON
THE NORTH WESTERN RalLway.

124. Pandit Sri Krishna Dutta Paliwal: Will the Honourable Member
for Railways please refer to paragraph 11 on page 6 of the Report by the
Railway Board on Indian Railways for 1986-87, Volume I, and state the
professional qualifications of the contractors for vending and refreshment
rooms and ice and mrated water supplv at Delhi, Ghazisbad, Ssharanpur,
Amritear and Lahore on North Western Railway and also state whether
these contracts were advertised? If so, which are the papers which adver-
tised them?

The Honourable 8ir Thomas Btewart: The compilation of the particular
required relate to about fifty contractors, some of whom have been holding
their contracts for periods varying from 10 to 23 years, and will involve u
considerable amount of lnbour incommensurate with any use to which the
information could be put.

STENOGRAPHERS ON THE EAST INDIAN RAmway.

125. My. D. K. Lahirl Ohaudhpry: Will the Honourable Member for
Railways please state:

(a) the number of postsa and seales of pay in each class of steno-
~ graphers on the East Indian Railway;
(b) whether any special pay is attached to those posts; if so, what
are ita rates;

-
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(c) how seniority is reckoned amongst them;

(d) the reasons for supersession by those appointed in 1988 over
those senior to them; and

(e) whether he will lay on the table Deputy General Muanager (Per-
sonnel) Circular No. C/ES$/267 B, dated the 8rd June 1987?

The Honourable Sir Thomas Btewart: (a) I lay on the table a state-
ment giving the information required.

(b) A special pay of Rs. 30 per mensem is given to each of the steno-
graphers working for the General Manager and principal heads of depart-
ments except to those drawing special (old) scales of pay.

(c) Beniority in the lowest grade is reckoned from the date of con-
firmation and in the higher grades from the date of promotion.

(d) If the Honourable Member will give particulars of the supersessions
referred to by him, I shall look into the cases.

(e) There is no such ciroular.

Statement showing the number of posts and ecalss of pay of stenographers on the K. I. Railwy.
Lower grade ;mnﬁgn%m
. Rs. 180—10—220 (revised 1931).
Highor grade 5 ™300, 180, 160 (rovised 1934).

Nore.—Individuals who were in servioce before 1931 and did not eleot the revised grades
issued in that year continue to draw pay on their old grades.

The sanctioned posts of stenographers are : —

Head Quarter Offices . . . . . 1
Howrah Division .
Asanso]l Division
Dinapore Division
Allahabad Division
Lucknow Division
Moradabad Di.ision
Jamalpur Workshops .
orkshops

L. ]
-3

gt ot Pt ot

Lillooah Workshops . . . . . 1
Tatanagar W . . . . . .
Lucknow Electric Bhops

Dhanbad Electric Bhope

Lillooah Electric 8hopa

Howrah Stores .

Lillooah 8tores Depot .

Jamalpur Stores Depot

Lucknow Stores Depot

ot 0 et Bt et e e (S R AN WA

RECOGNITION OF THE ALL-INDIA RAILWAY MEcHANIOAL WORKERS' FEDERAL
Uxtox.

126. Sardar Sant Singh: (a) With reference to starred question No. 1080
by Mr. Satyamurti, replied on the 16th September, 1988, will the Honour-
able the Railway Member please state whether Government are aware that
the name of the Union is not All-Tndia Mechanical Workers® Federal Union,
but All-India Railway Mechanical Workers' Federal Union?
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(b) Are Government aware that thi# Union only caters for Railway
Workshop employees and not outsiders? :

(¢) Are Government aware that this Union applied to the Railway Board
and then to the General Manager, North Western Rsilway, for its recogni-
tion through its President, Mr. Lalchand Navalrai? _

{d) Are Government also aware that negotiations are still going om
with the General Manager, North Western Railway?

(e) Does the Honourable Member propose to call upon the Genersl
Manager, North Western Railway. to recognise this Union in the interest
of the workers?

The Homoursble Sir Thomes Stewart: With your permission, 8ir, I
propose to réply to unstarred questions Nos. 126 and 127 together.

[ am obtaining information and will lay a reply on the table of the
House in due courwe. '

Toues AND MOSQUR, ETO., IN THE RESTRICTED RATLWAY AREA.

+127. Sardar Sant Singh: (a) Will the Honourable the Railway Member
lease statc whether Government are aware that within the Restrioted

ilway Area there are old tombe and masars of Muslim Kings, which have
also been fenced ? _

(b) Are Government aware that there is 8 mosque within this Restricted
Ares where Muslims offer prayers?

(c) Has the Railway any objection regarding the trade union leaders
offering prayers in this mosque? N

STATEMENT RE DRAFT CONVENTIONS AND RECOMMENDA-
TIONS ADOPTED BY THE 21st AND 22np (MARITIME) SES-
S8IONS OF THE INTERNATIONAL LABOUR CONFERENCE.

The Honourable Sir Muhammad Zafrullah EKhan (Member for Com-
12 Koo merce and Labour): Bir, I beg to lay on the table a copy

) of a statement regarding Draft Conventions and Recom-
mendations adopted by the 21st and 22nd (Maritime) Sessions of the
International Labour Conference.

The following statement supplements the information contained in the statement
laid on the table of the Legialative Assembly/Council of State en the 1st/2nd October,
1837. in regard to the course which the Government propose to follow in “m
the Draft Conventions and Recommendations adopted by the 2lst (Maritime) 3
of the International Lasbour Conference :—

1. Draft Convention concerning the liability of the shipowner in  case of rickness,
injury or death of Seamen.

This Convention seeks to define the nature and extent of the liability of a shipowner
to provide assistance to the seamen employed by him in case of sickness, injury, ete.
A close examination of the Convention has revealed that the Indian Merchant Bhipping
law alresdy provides for the principal requirements of the Cenvention, #xcept in the
case of Articles 4 and 5. The main difference, so far as Article 4 is cor:erned, is
that whilet laying down the general principle that a shipowner is lisble to otovide
medical nenistante until the sick or injured seaman is cured or until the sickness or
inoapacity is declared to be of a permanent clsracter, the Convention limits ths
duration of the shipowner's liability to a period of not less than 16 weeks from the

+For answer to this question, see answer to question No. 126.
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date of commencement of the illness. The Iudian Merchunt Bhipping Act, on the
other hand. makes no reference to any specific period, but mukes the dhipawier res-
pomsible for providing assistance us long an the meamen remnins on board or 1w in a
foreign coountry. After careful consideration of the relutive merits of the two seta
of provisions the Government of India are of the opinion that. on the whole, the
existing law affords better protection to the seaman than the limited assistance provid.
od in the Convention for a period of 16 wuekn. at the end of which he may still find
himself ill in a l‘oreirn country without any mvans of support. Bimilarly in regurd to.
the shipowner's linbility to pay wages to sick or injured seamen, dealt with in Article
5 of the Convention there are important differences hetween the provisions of the,
Indian Merchant 8hippipg Act, which are bused on those of \the British Merchant
Shipping Acts. and the requirements of the Convention. The Government of Indiu are
in sympathy with the principle laid down in the Article, but cammot ignove the con-
sideration that, in view of the decistn aof  His 3 s Govepmeot im 18e Umited
Kingdom not to smend the relevant provisions of the British Acts, a modification of
the Indian Merchant Shipping Act would only beuefit a limited number .f Tndian
mamen, the majority of whom are employed ou ships registered in tha United Kingdom.
In these circumstances, the Government of Indin have come to the cupclusion thut the
Convention cannot he ratified Ly India at present,

I1. Draft C'onrention concerning sickuess snsurance for scamen.

This Uonvention is svsigned to introdnce an  vcxlapsive syabem  of - compausory
inenrance for seamen, providing for cash benefits as well as beusBits in Lind, After
an examination of the lerma of the Convention the Government of India re of the
opinion that the institution of a compulsory system of insurance in India applicable
to all classes of seamen covered by the Couvention and providing for the grant of the
difierent forms of benefits contempluted therein cannot be undertaken except an part
of n comprehensive scheme catering for all classes of lubourers. Further. in view of
the fact that a large number of Indian seamen are illiterate a compulsory rystem of
insarance in not likedy to receive geperal suppert, and the Government of India have
accordingly comi to the conclusion that the Convention capnot be ratificd. They are,
however, in full sympathy with the object underlying the Convention. and they pur-
pose to explore, in consultation with the interests concerned, the poesibility of in-
troducing, as an imitial measore, a small scheme of health insurunee  providing  for
lamited bemefits tn Indian mamen

I11. Draft (’oncention concerming the minimum requwement nf_pro}oui:mrd cupacity
for Masters and t)fficere on hoard merchant ships.

The most important provision in this Convention is Article 3, which requires that
all officers, hoth cxecutive and engineer, in charge of a watch on bosrd a merchant
ship shall be certificated ofcers. The geueral princi underlying this Article is
one which must commund sympathy, but its practical application 1 India prescnts
nemerious difficultivs. As cny extension of the hours of work of certificated officers
on board ship must clearly be avoided, ¢ffect can be given to the provisiwes of the
Article only by means of an amendment of the Indian Merchant Shipping Act provid-
ing for an increase in the number of certificated officers to be carried in merchant vessels.
Indian opinion. however, is opposed Lo uny such increuse, because of the scarcity of
Indians 1n possession of certificates ol competency. Further, there is a large number
of ships registered in the United Kingdom which trade in Indian waters and the
Convention will not apply to such ships unless His Majesty’'s (overmuent in the
United Kingdom choose to ratify it. The Governmewmt of India, however, undirstand
that His Majemty's Govermment do not propose to ratify the Convention for the
present, and in the circamsances, ita adoption hy India would result in wetting up
different conditions on hoard those ships and Indian registercd ships opeiating in
the same waters, The tiovernment of India do wot, therefore, prapose to ratify the
Convention or to tuke any uction on its provisions.

IV. Recommendation concerning the promotion of seamen's welfare in portes.

The Government of India are in agreement with the principles undeclying the
various provisions of the Becommendstion, but the views exp Ly the Masitioe
Provincial Governments, Port Authorities, shipping companies, etc., {uve led them
to the conclusion that, in present vircumstances, it is not icable to give effect fo
all ' the suggestions contained in the Recommendation, y understand, however,
that the regnirements of paragraphs 3, 4, 5, 6, 8 and 10 (b) are already gemerally com.
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plied with at Indian ports, and they consider that no immediate or specific action on
their part ix necessary in respect o paragraphs 2 and 13. As regards paragraphs 1
and 8, there are at present several institutions under the charge of - lacal ies
performing uscful work at all important ports, and thess receive.anoual grants from.
the Bundey Fees Fund. The Government of India are alive to the fact that these
mn'pmv.ut«- do not go far enough, but they are, for financial reasons, unahle to take
and ull’f-hur sction in the direction indicuted. Paragraphs 7, 11 and 12 ‘call for admi
niatrative acltion in regard to the furthering of propagenda smong seamen, but the
Government of Indiu consider that the necessary publicity wark is more appropriately

andertaken by private hodies interested in scamen's welfare than b h

‘ : y them. As
vegards paragruph 10(a), they are satisfied that therc is at present no real demand
fsom Indian scamen for the provision of n system of seamoen’s money orders, and they
do pot propase te tuke any uction on the suggestion for the present.

Mr. N. M, Joshi (Nominated Non-Official): Muy I ask, Sir, whether
the stutement will be circulated to Members?

The Honowrable Sir. Mehammed Zafrullah Khas: It is laid on the
table and is available to Members.

Mg, President (The Honoursble Bir Abdur Rahini): Any Henourable
Member can refer to it if be wants.

THF INDIiAN INCOME-TAX (AMENDMENT} BIL).—contd.

Mr, President (The Honourable Bir Abdur Rahim): The House will
now resume considerntion of the Bill further to amend the Indiun-Inoceme-
tax Act, 1922, as reported by the Belect Committee. The Bill' will now he
discussed clavse by clause. The Chair understands that it is the desino.
of Membere generally that the discussion should begin with' clause 4
Clauss 2 is the definition clause, and, in a Bill of this charucter, perhaps.
that will be more convenient till the other cluuses are disposed of. Clause
3, th» Chair understands, to some extent depends on the decision on
clause 4. The House will now go on with clause 4. The question is:

“That clause 4 stand ypart of the Bill.”

My. B. Dag (Orissn Division: Non-Muhammadan): Sir. T beg to move:

*“That clause 4 of the Bill be omitted.”

8ir, circumstances have not changed since 1982, unor hus the speech
of the Honourable the Finance Member shown that therce are any grounds
for uny new changes in the principles of the Tncome-tux Bill. So the
substance of clause 4 cannot be accepted by this House., We take it, and
as iny Honourable friend, Bir Cowasji Jehangir, demonstrated by his speech
of quotations, the system of taxation on an aocrual basis will put a greav
bandicap on Indian traders nbroad. The Honourable the Finance Member
may: tax us, but he should not suck the lemon dry, and if there is ne
lemon left, he will not be able to suck it any further, and I think that
is, what he is trying to do. In ona of his remarkable inspirations, the
Pinnnoe Member said that the rich in India take advantage by sueltering
themselves behind the poor. That was a surllnrismg statement. The poor
and rich are both Indians, and they have to live in this country together,
but what about the Honourable the Finance Member himself taking shelter
hehind the Governor (Jeneral? The Governor General has allowed hinx
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to introduce this clause 4 whereby certain discriminatory provision has been
made, but when Honourable Members on this side of the House and also
-on the other side have tabled amsndments to the clause, the Governor
General in his discretion has ruled them out. 8o my Honourable friend
is taking shelter behind the Governor General. Those of us who are old
Members of this Assembly never thought that the Governor General would
use his discretion to such an extent as has been exercised now,—of course,
that is done with the advice of the Honourable the. Finance Member.
That shows what kind of Federation is coming to this- country and how
Federation will work|

1 do not desire to go into detail as to why we oppose taxation on accrusl
basis. This has alrcady been dealt with in detail by various speakers,
and I hope that when Members rise to spsak on this motion, particularly
my Honourable friends of the Europsan Group, they will bear in mind
the speeches that their predecessors, great giants and friends of India
and friends of Britain too. made. I hope they will bear that in' mind 'and
that they will support the amendment which T have just moved.

Mr. Presidemt (The Honourable Sir Abdur Rahim): Amendment
moved:

“That clause 4 of the Bill be omitted.’’

Mr. A. Aikman (Bengal: Furopean): Mr. President, during the general
discussion on this Bill, we have all heard a great deal sbout the subject
matter of the amendment now before the House; we have heard on the
-one hand vehement denuncistions of the whole principle of the acerual
basis embodying ae it does the extension of the basis of taxation, and on
the other hand we have heard a defence of the accrual basis by iy Hon-
ourable friend, the Finance Member.

Unfortunately T have not been able to listen to all that was said for
and against this principle, but I have listened to a very great deal of
what was said. Moreover, I have read with the greatest care the speech
of my Honourable friend, the Leader of the Opposition, and 1 have also
read equally carefully all the arguments available to me that have been
advanced for and against the principle of the accrual basis and the argu-
ments also that have been advanced for and sgainst the proviso to clauas
4(a) of the Bill.

Now, Bir, my Honourable friend, the Finance Member, in the speach
in which he wound up the general discussion repeated what we have heard
from him before, namely, that he has heard of and read about a great
-deal of propaganda against this Bill. Though it may not be striotly rele-
vant to the amendment now before the House, I hope Honourable Mem-
‘bers will bear with me if for » moment I restate the principles of the Bill
with particular reference to the accrual basis—that is to say, the subject
under discussion. The Bill, a¢ I understand it and as my colleagues
:understand it, sets out to do three things:

(s) It is designed to strengthen and improve the administration .
of the Income-tax Department so as to enable the Depart-
ment the more effectively to deal with illegal evasion of
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taxation—I have neither seen nor heard of any propaganda
against this purpose of the Bill, moreover, I am firmly con-
vinced after my experience in the Bslect Committee and
after hearing the speeches that have been delivered in this.
House, that there is not a single Honourable Member present,
to whatsoever Party he may belong, who does not share with
Government the desire to improve and strengthen the admi-
nistration of the Income-tax Department.

(b) The second purpose of this Bill is to close & number of loop-
holes or defects, as I should prefer to call them, in the exist-
ing law whereby many wealthy persons have been able so
to arrange their affairs that they have avoidsd paying as
wuch income-tax as it was intended or contemplated that
they should pay—I have neither seen nor heard of any pro-
paganda against this provision of this Bill. Moreover, here,
again, I feel certain that I am voicing the opinion of all
sections of this House that.it is dasirable that the Income-tax
law of this country should be so amended now, under this.
very Bill, as to remedy this state of affairs.

(0) The third main provision of this Act relates to the clause now
under discussion whereby the Government seek to extend
the scope of taxation. To this proposal exception has been
taken by Members representative of the Congress Party, the
Congress National Party and the Muslim League. This pro-
vision has also been opposed not gnly by what my Honour-
sble friend, the Finance Member, calls ‘‘Indian big business’’,
but by numerous smaller Indian businessmen as well. More-
over, important constituents of members of my Group have
likewise expressed the view that the existing remittance-
basis should remain. So far as our constituents are concerned
—and I have no doubt, so far as the constituents of other
Honourable Members are concerned,—the views so expressed
have been perfectly honest expressions of opinion which they
are perfectly entitled to hold.

As a member of the Belect Committee who supported the Honourable
the Finance Member in his proposal to extend the scope of Income-tax.
in the manner suggested, I must frankly say that I believe there are good
reasons that they may be advanced in support of the accrual basis. Accord-
ing to my Honourable friend, the Financs Member, these reasons are
stronger than any reasons that may be advanced against this proposal.
According to other Honourable Members, the reverse is true. Let us
frankly recognise that there is room for a perfectly honest difference of
opinion in this matter.

8o far as my Group is concerned, the position i8 complicated further:
by the fact that the second proviso to clause 4(a) places our community
in this country on the same footing as Indians, resident but not domiciled
in the United Kingdom, are placed in that country and as casual visitors.
to British India are placed here.

It can be argued and my Honourable friend, the Finance Member,
has argued, that while there may be differentiation, there is no u:‘:lfmr'
discrimination in this proviso. On the other hand, my Honourable friend,
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the Leader of the Opposition, and other speakers have all maintained that
‘this proviso does unfairly discriminate in favour of the European ocom-
‘munity, and ws ~ueh is an unjust proviso and one that all three Parties
on my right have openly declared to be unacceptable to them.

My Honourable friend, Mr. Chenbers, in a very able maiden specch
has explained to the House wherem lie the differences between the pro-
visions of clauses 4 and 5 of this Bill and the provisions contained in the
U. K. Finance Act. His obvious sincerity, his unrivelled grasp -of the
facts of the case and his method of presenmtation have,.l hope. dispelled,
st any rate in the minds of some Honourable Members, any doubts they
may have had regarding the allegations of unfair ‘diserimination. Neverthe-
less, my Group, after the most careful consideration, recognize unanimously
that whatever the fucts inay be, Honourable Memnbers in other parts
of the House feel—sincercly feel—preferential treatment for the FEuro-
pean community is there. and it is apparent that Partier on 1wy right
cannot in any oircumstances agree to such preforential treatinent being
given.

In view of that, therefore, we take up the attitude which was 0
clearly ‘stated by Mr. Heathcots, represemting the Associated (hambers
vof Commerce. on 9th Septernber, 1987. TLet me read his words:

“Dealing with the Rill itsell aad particularly with clause 4(c), which is the clause
- which aHtows the resident who is not domiciled in India to aveid the effect of this Bill,
J think, that it may assist matters if 1 try to make our position clear. If it had
bheen the opinion of Members on the other mde of the House that this Bill should be
made law ns it stands, Britih tradug interests in lodia would not  have refused
benefits which would thereby accrue to them. But in the very difficult times through
‘which we are passing, we have decided that we would not support the Government in
Jorcing this clanse through, if there was u clear feeling on the other side that with
4his discrimination it showld not be passed. Having said that, | think | am possibly
entitled to clear up some of the misapprehensions which seem to rest with the other
wide of the House. The British are referrrd Lo ae the only people or mainly the only
people who will oltain a benefit from this Bill. That is by no means Lthe case. Thers
are large Lrading sectiens in India who comie from Indian Btates. Ax an « xample, [
may refer o is. Uunless | am mistoken wgmin, they will sevure exactly the
same benefite in the matier of avoiding tuxation ss the British. There are others in
Indis, such as the Armcenians and the Japanese. They also will avoid taxation if
British interesta nvoid it. 8o, possibly, it 1a @ little vafortunate that the only people
who are s to benefit from thin Bill ure the British. There is, at Lt. ah
argument of some mort which justified discrimination. There are many poople who
come ot to India from England with private means. Those privale means arose with-
out suy connection with India at all; and there might be msome truth in the general
statement that the class with private means is the claas which it will be best for India
10 attract from England. But if they ave 1o be tarxed on their private means—not euly
on the means themselves, but 80 as to he rated at a higher rate of income-tax by the
inclasion of these private means—then certsinly there will be greater dificultien  in
obtaining the right type of people from England to serve India. There is at loast a
section of Britishers in India to bLe found in the Army where private moans is
«common among the officers. and it is not unlikely that the cfect of the :emoval of
this discrimination would be to make them [:c_v in income-tax more than the salaries
which they earn in India. Tf it were possible to devise a plan which difforentiated
between an income arising to » resident who is not domiciled in India and which hed
no connection with India and an income which accrued to a resident who is not
domiciled in India and which had accrued to him from conncction with ludia, them
i feel that many lonourable Members on the other side of the Hovse woull he only
too glad to give us the henefit of such discrimination. However, as the (Jovernment
have clearly agreed to withdraw the discriminstory clause, should the Bill an for

as the Select Committee, there i . . : ;
48 Bhe Delact & ¢ e is no need for much more to be mnid with regard to
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That was our position then: that is our position today. Now, :8ir,
my Honourable friend, the Fimanoce 'Member, ‘has told ve all, feirky cleardy,
that if ‘he loses clauses 4 and 5 of the Bill, he.is'not prepared to.
further with it. 1 trust he will reconsider his words. I hope:he will eome
10 see that it is given to few of us in this world to obtain all that we want.
This is especially true in politics, and more particularly is it true of the
circumstances in which we find ourselves today in. which the exscutive
Government, not responsible to the Legislature, finde itself in a position
‘'where it is impossible for it to command g certain majority of the House
and where in normal cases it is farced inevitably to compromise in the
haope that by so doing it may secure at least two-thirds of the cake.

I appesl, therefore, to the Finance Member to withdraw his suggestion
that if clause 4 is interfered with, he will not proceed with the Bill. T
appeal to him to go on with this Bill. After all, as I have tried to shew
in the earlier part of my speech, it contains provigions which all of .us
are agreed are in principle desirable. I feel sure that if he will only listen
to this appeal, he will have no reason to regret his decision. On the con-
trary, he will show that he recognises that it would be a great misfortune
if all the work put in by the Income-tax Enquiry Committee and by
Members of this House were to be thrown away and a large amount of
. fub.lic money wasted unnecesearily. If T may digress for a moment, 8ir,

should like to takas this opportunity to say how much every pne of us
who has seen Mr. Chambers at work appreciates what be has done and
what he has tried to do just as on an earlier ocoasion I complimented my Hon-
ourable friend, the Leader of the Opposition, on the constructive work he
personslly did in Select Committee.

My Honourable friend, Mr. Jinnah, and the Party he has the honmour
1o lead have also shown us that he and his followers are anxious to remedy
the undoubted injustices that exist today under the present Tncome-tax
Jaw and a method of ite administration.

My Honourable friend, Mr. Jinnah, and his party’'s representatives on
the Select Committee have shown very clearly both when they voted for
‘the reference of the Bill to the Belect Committee and by their attitude
duri;;}g the Selact Committee that they feel there is much that is good in
fhe Bill.

That, Sir, is my appeal to the Honourable the Finance Member and
to this House., We in this Group have endeavoured to the best of our abi-
lity to play a constructive part in this as in other important measures. We
have endeavoured to-do what we sincerely believe to be in the Interests of
India though like Honourable Members of all other sections of the House
we have naturally endeavoured to safeguard the interests which we have
heen elected to represent.

Shortly, the House will have to vote upon the amendment
we are now debating, The effect of thin amendment, if it is carried, will
be that the existing provisions of Indian Income-tax’ Law in regard to
taxation of income that neerues or arires out of British India will remain
Such inecome, therefore, will only be taxed in British India so far as it is
brought into the country.

The alternative is that if this amenditent is defeated, we accept a
new prinoiple that extends the scope of British Indian Ingome-tax so as to
inolude income wharever it arises if such income belongs to a resident and
domiciled citizen and linked to that we accept the differentiation provided
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for in the secomd proviso whereby inoome arising out of 'British Jadia to
residents who are not domiciled i8 to a certain extent excluded from the
-scope of the new principle,

My Group, baving considered the matter from all points of view and
with full regard to the importance of their decision, have decided that they
have no alternative but to support the amendment now before the House.

Dz. P. N. Banerjea (Calcutte Suburbs: Non-Muhammadan Urban): Sir,
I rise to support the amendment which has been just moved. During
the general discussion on the Income-tax Amendment Bill, speaker after
speaker made their views clear with regard to this clause of the Bill. There
were very few diseentient voices heard in this regard. It was urged by all
that if foréign income of Indians was subjected to taxation on the accrual
basis, & great hardship would arise and foreign enterprise would be greatly
hit. There was another objection raised against the principle of discrimina-
tion contained in the' proviso to clause (b). With regard to this question,
many of us asked for the sanétion of the Governor General but the
Governor General has been pleased to refuse his sanction. In this con-
nection I must express my hearty appreciation of the good-will which
has been shown by the European Group. I hope this will be the beginning
of a new era of better relations between the European community and
all the Indian communities inhabiting this great country. Every com-
mercial body—the Federation of Indian Chambers of Commerce and
Industry, the Bengal National Chamber of Commerce, the Indian Chamber
of Commerce, the Bombay Merchants’ Association, and even the Bengal
Chamber of Commerce have all with one voice condemned this proposal.
I have, therefore, very. little to add to what has been said, I heartily
support this amendment.

Mr. Lalchand Navalrai (Sind: Non-Muhammadsn Rural): Sir, 1 will
not take more than two minutes. I heartily support this amendment. I
have already fuky discussed the points against this clause 4 and I do no$
feel called upon to say anything more than what has been said before. The
consensus of opinion on this side and on the side of the European Group is
against this clause very rightly and justly. 'The second thing is that I have
not heard any substantial reply to the several points that were raised against
this clause 4, from the Honourable the Finance Member. He only wanted
to persist in the enactment of this clause against all odds. He wished thst
because this eiause was once thrown out before, he should try to take the
credit for it. T wish he had it but I don’t think he will be able to get it.
I have nothing more to say.

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muhammadan
Rural): During the course of the general discussion on the Report of the
Belect Committee, I attempted to place before the House the considerations
which appealed to me and which I wanted the House to cousider arising out
of the new source of taxation which is incorporated in clause 4. I am mind-
ful of the fact that a substantially similar provision was brought before this
House some years ago when I was not in the House. Reference has been
made to the details of that discussion and at the stagas at which the matter
was then being discussed. I did not feel justified in taking up a definite
position as to what extent the whole or any part of this clause could remain
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as a part of the additional taxation of this country. Bince then, 1y Homour-
able !ne.nd Mr. Aney, has pointed out that the ground on which {hose who
voted in 1981 was this,—that while they were prepared to tolerate the
amount of taxation and the source which was proposed to be tapped, while
the irresponsible Centre continued, they were not prepared to add and hand
over to them any further sources of taxation. I confess it is by itself a very
eolid argument to opposition to this matter. In addition to that, I also
pointed out the actual practical difficulties to which T have heard no answer
with reference to this head of taxation, should it become law at all.

The first and foremost to which I have heurd no answer is the separation
of Burma which at all events this country always opposed and for a very
good reason, apart from anything more, that the whole of the cost of the
annexation of Burma and everything antecedent thereto has Leen borne by
Indis. We were prepared to continue as one unit and entity for more reasons
than merely the fact that we belong to the eastern part of the hemisphere.
That accident of separation has alsc reised problems which it would be diffi-
cult to solve. My Honourable friend, the Finance Member, has not replied
and could not reply to the question that income which was not taxable
under those Acte would now become taxable in so far as it was derived from
agrioulture in Burma. The other difficulties arise also from the exchange
restriotions in many countries with which our {raders carry on their business.
Added to all that, there is a matter which I referred to on which I would
like to say & word,—viz., that while there is undoubtedly a justification or
there may be, from the point of view of the Britisher to pay taxes on incomes
which arise abroad so far as he is concerned, the Government of India,
either by reason of their helpless position as a subordinate Government,
has never been able to extend anvthing like adequate protection, let alone
encouragement, to Indian business abroad. We are fully aware of many
Resolutions passed by this House beginning with South Africa and .ending
with many other parte of the world where Indian nationals are, under condi-
tions of humiliation and difficulty, carrying on their respective businesses.
In Kenya, there is a bread distinction between lands reserved for whites and
for the non-whites. and there ara many other parts of the world where this
Governmens, notwithstanding all its intentions. have been able to extend
but little protection, let alune encouragement as I said, to the Indians
oarrying on business abroad. It would le, therefore. unjust, if you weigh
all these circumstances, that we shouold, unless circumstances improve, add
this source of taxation. T am not referring any more to the proviso to which
my Honourable friend. Mr. Aikman, has given what vou may call a graceful
exit. I am glad of the spirit that ran through his speech, which recognizes
that the protection of any interest in India should be less sought in future
through the machinery of pressure, through the machirery of constitutional
safeguards, but more and more resort mmst be had to reconciliation and
understanding,—that everybody who earns his bread in this land—it may
be bread, butter and jam for some and only one meal for others—should be
considered. Under these circumstances, we feel and myv colleazues also feel
and I am glad that my Honourable friend, Mr. Jinnah. also feels that it is
difficult to support and hand over this new source of taxation, hedged with
all these difficultics and the considerations which I have put forward.

But there i one word more that T want to sav with mferenne to whai
fell from my Honourable friend, the Finance Member. He told us, round-
ly as it was said_ that In the eve’nt_- of (‘.lause 4 baing Omittﬁd, or mnngled &8
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he galled it, he inight consider it ‘kis duty to withdraw this Bill. \Whetber
it ligs entirely in his hands in a cunstitutional sense or not, T do rot propoke
to discuss st thie stage, but I do suy this, that reading his speeches on the
three occasipns on which he spoke in this House, he cmﬁd’ not possibly ignoré
and farget that, so far his calculations went, the bunefits in the resf of the
Bill are there even arithinetically und integrally larger than this single clause
4, and I wonder how, as a servant of the Indian State—by which term 1 do
not menn it ip the formal sense in which an Indinn State is used—how as
a servant of the Governiment of Indin, eonsidering himhel! as a eervant of
the people, he can seriously say that, becausce I cannok get all the fimaneisl
benefits T want, therefore. T shall, in a sort of huff or protest, withdraw all
the other provisions, which he conscientiously feels are capable of doing so
much good, in the Bill, and not merely that, but he told us 4bat his method
of taxation in future would relieve the poor man as againat the rich. What
answer could he have tc withdrawing that so far ae the serse of justice i
concerned. And T think iy Honourable friend would also revise hin attituvde
ag if he was a benefactor in thisr House. He is a colledgue, and it ix not
as if he can say. ‘T offer you this, either take it or leave it'. That is
un attitude which even they should not adopt during the remaining period
of their very short-lived existence. 'They must quite recognize that it can-
not be an attitude of saying, *'l have brought the Bill. T um the domioant
partner, I wish to withdraw, if vou do not agree”. 1 do not think that ir
a proper attitude or a helpful attiude, and 1 am sure vou will reeognine thet
if the other parts of the Bill emtain elements by way of extrasting more
from the unwilling or the dishonest, he onght not to throw them awav. If
there is anything in the Bill, as there is by way of relief to the pourer tex-
payers, he must not reject that, hy way of greater. justice or by way of a
tribunal nt all events to redress grievances which are legitimately entertained
by a large number of asgessees, he must take it. In other words, it would
be an entire errar of judgment to say that, in the language of my Honourebla
friend. Nir. Aikman, ‘‘because I cannot get all, T will take none'’. Thia
is a piece of legislation which at all events in the large part of the Bill whieb
remaing is bound to be useful. 1 hope, therefore, our action tending towardn
some possible privation on hie part in respect of his pet theory would mot
lead him to persist in his deterinination, und 1 have no doubt myself that
ghpn He reconsiders the benefita which remain, he will comtinue with the
ifl.

Me. M. A, Jinnak (Bombay City: Mubawanadan Urban): Sir, we have
been giving our very careful consideration to this clause 4 and we find that
there are innunierable difficulties in our way in supporting this clause 4
of the Bill. The first and the foreraost quertion that we considered was
whether this principle of accrual hasis, instend of the remittance basis which
exists under the present law, is o principle thut we should endomse,—whether
it should be accepted in the intereais of Indin, or whether it might not be
deiaquntnl to the interests of Iadia, situated us we are. We revolved
that in our minds and we thought and thought over the matter, and, we
'lound that it mig!.:t work an enorinous. amouni of hardship and injpstice
in many capes. Bir, the object of the Hunourable the Finamce Member in
subsbitwbing the: accrual basis for the remittance Lasis was to cruf ale B new
source of revenye. First and forrmost, there are thousands and thousands
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of small traders who would have been penalized in vuricus weys, handiospped,
und harassed if this clause and the machinery set up in this Bill had been
pussed. Therefore, un principle, we had very great ditficulty in readlly
socepting olausc 4. But if some wmethod could buve teen found by some
adjustment, we were still prepared to re-exnmine that principle in the light
of substuntial modifications of this Bill.

Then, this Bill will create n situation which cannot be disputed, if we
take cluuses 4 und 5 together, and which will undoubtedly be a preferential
treatment so far ax the non-domiciled Eurvpesns are coucerned. We consi-
dered that point very carefully. Mr. Aikman said that there may be a
difterence of opinion whether this ciause 4 together with clause 5 would mean
n preferential treatment to the Europeans or not. T do not think there is
any doubt of any kind about it, because there ie not the slightest doubt in
my mind at least—and I have examined it very carefully—that clauses 4 and
5°together undoubtedly give a de-fucto exemption to the Europeans. Then,
what are we to do now with this clause 4? There are many other difficulties,
the details of whioch T need not go into, partly beeuuse the Lesder of the
Opposition, my Honournble friend, Mr. Deasni, has alreadv narrated them.
Bir, taking all there matterr into consideration, we have definitely come to
the conciusion that it ir not possible for us to give our support to this
claume ar it stands now. Tt is true that there is, 1.nd to that extent- 1 entirely
sympathise with the Finance Member. a very select nunmber of our country-
uien who eould be counted on fingers- -1 should say about 25 or 80 of them—
who are undoubtedly taking the utmost advantage of escaping the tax, which
thev might legitiniately be called wpon to pay. I have no doubt in my mind,
ns far as I have been uble to apply my mind, that the Finance Member,
if he can catch these 2 or 30 perrons, will be able to get a very substantial
amount of revenue. But in order to catch them, we have got a very comphi-
eated and difficult measure which is almost intended to strike heavily a very
large body of our countrvmen abroad, who do not get adequate protection
or the encourngement oi the Government of India, who have difficulties in
the way ol exchange restriations of taking out money from certain countries
and who would be obliged to send their returns and are likely to be harassed
and put to a great deal of difficulties and trouble. If in order to try and
outch a small number, n machinery of this kind is to be set up with a discrimi-
nation and preferential treatment to non-British Indians, then it is a
position which it is very difficult for this House to acoept. I quite under-
stand the Finance Memnber or the Government of India saying: ‘‘We were
trying to tax or, if you iike, to cateh thuse who are best able to bear the
burden and who ought to muake a proper contribution to the revenue; and,
il you do not accept this, of course the mcney will hgve to be taken from
sotewhere else, becamse the Governmeni must be carried on, and probably
the result of it would be that the burden will fall upon those who deserve
leust of sueh ab imposition of burden upon them.’ Sir, that may 'be
regretied, but it cannot be helped. Taking evervthing into consideration,
the pros and the cons, the advanteges and the disadvantages, we have
definitely come to the conclusion thut it is not possible for ws to support
clause 4 as it stands in the present Hill. Therefore;rmy - Pua't\ is unable

%0 give its support.

The Honourabls Sir Jameg Grigg (Finance Member): Sir, I think it is
mecestary to clear the issues hefore the House comer to a decision. The
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original line taken by the Congress Party—certainly by their Press—was
that they could not possibly support this clause because it discriminated in
favour ot Europeans. l'hat objection appeared in the speech of the Leader of
the Muslim League Party and 1 want to dispose of that. The European
Group have also come to the conclusion that they do not want discrimina-
tion in their favour and, thersfore, in order to avoid that discrimination,
they ask that Indian millionaires should be let off as well as themselves.
That is their method of uvoiding discrimination. The Congress Party,
which has made so much of this discrimination, is now rather piping down
on that note and it is talking about the hardship to Indian traders abroad
including the millionaire who places a large part of his fortune abroad.
The discrimination issue appeared in Mr. Jinnah's remarks. As far as
Mr. Jinnah's remarks were concerned about the hardship to the small
trader, I believe that they are susceptible of being met to a very large
extent.

Now, let us come to the discrimination 18sue and 1 want to test the
bona fides of the House on that. During my last speech on this subject
1 mentioned several absurd results which would follow from the deletion
of the proviso completely. There certainly are cases which would have
to be provided for if we decided to get nearer the residence basis. Objection
was made by the Party opposite to unduly favourable treatment of British
companies opersting in India because in their casc residence and domicile
were to be regarded us the same thing and residence was defined as the
centrsl control and Immanagement being in thir country. I just want to
make quite certain on what grounds the House is taking its decision. If
it is taking its decision because it objects to the taxation of Indians, that is
one thing. If it is tsking this decision because it -objects to discrimina-
tion between Europeans and Indians, that is another. Therefore, I ask
the Leaders of all the four Parties whether they would be prepared to
accept as a basis of taxation the virtual removal of the proviso to clause
4 (@) subject to safeguarding those rather ridiculous cases of residence of
comparatively short duration in this covutry, plus amendment to clause 5
8o as to ensure that companies registered in England and carrying on the
major part of their business in India should be regarded as resident for
the purpose of taxation. In other words that they should be placed enti-
rely on the basis of Indian companies. In other words, T should like to
know whether the House is prepared to consider amending this clause in
the other direction so that it gets more money and not less and the objec-
tion to the continuation of the Bill which I voiced previously that it would
not be financially worthwhile would be removed: the proviso to clause
4 (a) would be retainable only to an extent necessary to cover the rather
ridiculous cases which I pointed out the other day of residence for a com-
paratively short duration in India or for a fixed term—not, of course, people
who spend their whole lives in India and make their whole fortunes in India.
That is what T should like to know. I have been blackguarded now for
over six months in the Congress Press hecause 1 was discriminating in
favour of Europeans. 1 now offer to all intents and purposes to consider
once more the removal of the discrimination in all except completely ridi-
culous cases. Tn other words. T want to know from this House: is it the
issue that they will not tax themselves. or that they will not tax them-
nelves unless we tsx the Europeans at the same time? 8ir, 1 am quite
ready, if the Leadera of Parties desire to postpone the consideration of
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thig clause until this question is answered. But it is very necessary that 1
should get this question clear. 1 do not propose to allow the Opposition
to ride out on the ground that they are rejecting this clause because 1t is
digeriminatory. If they are going to reject this clause, they will reject it
on the basis that it taxes Indiang whom they do not want to tax. ‘iLhat is
the issue.

Mr. M. A. Jinnah: May I point out to the Honourable Member that 1
tricd my very best to get from him un suswer on the point of the dis-
criminatory proviso? 1 think he will bear me out that he was unable

to meet me and, therefore, naturally we could not consder anything
more.

Mr. Bhulabbai J. Desai: Sir, so far as I am concerned, we actually
upplied for previous sunction for deleting this proviso, but that has been
retused by the Governor General.

8ir Oowasfl Jehangir (Boiubuy City: Non-Mubammadan Urban):
Mr. President, up to the tune my Honourable friend, the Finance Member,
spoke, 1 had no intention of addressing the House. He has rightly sum-
med up the objections to the clause. tut in one matter 1 do not think ne
was quite correct. He said that if you object to the clause, leaving aside
the provisos and the exemptions to non-domiciled people, you are refusing
to tax your own people. Ha seems to have forgotten tnat there were man)
objections raised in this House to the fundamental basis of the i
principle, and that the objections were enhanced to the whole clause by
the proviso which puts non-domiciled people on a different footing, and by
his introduction of clause 5§ which makes a distinction in favour of certain
companies and makes them non-resident. There was definitely an objec-
tion to the fundamental basis of the accruing principle as apphed to India
and that India being not in the sume circumstances as England, you could
vot apply to India the arguments that would naturally apply to England.
A great deal was made by the Honourable Member of a few people
getting off this legitimate taxation. Now, let me tell the House very
shortly what 1 believe t be the facts. The faots are #that i.f'you
exclude all companies from the mischief of the principle of clause 4, there
will be very few people left indeed who have got investments outside
British India, and I do not put those investments down,—I openly say it in
the House,—to more than four or five crores of rupees and the revenues
that Government would get, by taxing these four or five crores of rupees
through incomse-tax, would nol be moré than five lakhs of rupees. There
are companies which have naturally investments abroad, which they are
forced to have abroad; and firms which have investments abroad because
they have bhusiness abroad. Excluding these, T believe, large investments
ahroad,—outside British India, are a bogey.

There is just one more point I should like to make. T do not wish to
delay the House ancir further. A large amount of investments by companies
or by a few individuals is in Indian Sterling paper today and the condi-
tion of that paper would have been deplorable, if Indians had nci come to
the rescue of the Government to maintain the price of the sterling paper.
It is already muoh lower than the value of the rupee paper. I maintain
that it was the action taken by Indians which saved the sterling paper,
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and the reputation and the credit of the Uovermment of India outside
British India. I have nothing further to add except that there dare funda-
mental objections to the accruing -principle. '

Dr. 8ir Ziauddin Ahmad (United DProvinces Southern Divisions:
Mubsmmadan Ruralj : May I just ask oune question which 1 do not clearly
anderstand? 1 understood the Honourable the Finanoe Member to say
that he is quite prepared to comsider the question of removing the diseri-
mination, and the Honoursble the Leader of the Oppositign said that he
applied for the removal of the provieo and that the Govemor Ceeneral
refused. Am I to understand that the position is that we can now move
further amendment to remove this proviso? .

The Hopourahle 8ir Jamss Origg: The position is this: the House ai
the moment is on the motion to remove the discrimivation in favour of
Europeans by removing the clause altogether and it is thereby removing
the main remunerative clause of the Bill. because there is very little extra
money in the rest of the Bill which is mostly conéessional and certainly
thote concessions cannot stand without clause 4, if there is no money to puy
for them. 'If the House would on consideration prefer to remove the dis-
crimination by extending the scope of the taxation, then I think the proper
eourse ‘is to’ postpone the discussion on this clause and to allow me to see
how far the wishes of the Parties can be met. T make that offer for oue
refison. T think it is important that we should know on what ground the
House is taking its decision. Ar I have said, for mauy months past, |
have ‘been blackguarded in the Congress-owned Press for introducing new
discriminations on behalf of Europeans, 1 offer to consider and I put
it in ‘¢hat form for ohvious technical reasons, the removal of that diseri-
minstion. If the House is not prepared to accept that offer it is clearly
beesuse the discrimination bogey was, as T have said on scveral occasions
in -this House, a bogey and nothing else, and that the real object of the
Congress Party is to save the Indian millionaire and not to hit the Euro-
pean.

- Mr. M. 8. Aney . (Berar: Non-Muhammadan): Mayv 1 know whether
1pu vhe Honoureble Member means that in ease the House accepts
" the principle of accrual, he is prepared to consider the question

of discrimination? Or is he prepared to consider the question of acerual
itself and its retention?

mm& James Grigg: If the nccrunl hasis goes obviously
the discrimination goes, and it goes Ly destroping sbout three-quarters of
the revenue in the Bill.

Mr. M. A. ‘Jtonah: Sir, I think it is u pity that the Honourable the
Finance Member is taking up the attitude that he has done. Surely, if
he has any desire to save this clause 4 in a manner which, will be accept-
able to this House, then in the first instance I think it is very wrong of him
to say that he was testing. the bona fides of this House. In the second
instance, I think it is-equally wrong, if I may respectfully point out to
him, to attribute any motives to anv particular party and say that this
Hr,rty really had some other motive and were taking shelter behind the
discrimination point. Tf he . . . . .
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Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member is making a .second speech. The Honourable Member is quite
entitled to ssy whether he is agreeable to consider the question of post-
ponewent, or not, but he cannot make a sccond 8

Mr. M. A. Jinnsh: 1 am, therefore, submitting to the Finance Mergber
that if he really and genuinely desircs,—for up to the present moment he
hus given us no inkling at all,—to confer with us in the proper spirit, I
do not see uny objectian at all, Lecause 1 am really a believer in com-
promise or adjustment in the interesis of Indians first, second und last.
And, therefore, I do not wunt to trent the offer of the Finance Member
in a manner which might mean rejection, and 1 am quite ready to discuss
the matter with him, '

Mr. Bhulabhai J. Desai: There is one Sther matter which my Honour-
uble friend forgot and that is thut even on the definition of ‘'residence”
I' did my best to get several amendments tabled as to which' also sanotion
has been refused. '

Mr. President (The Honoursble Sir Abdur Rabimn): The position mow
is that an offer has been made by the Honourable the Finance Member that
if the House agrees to postpone the consideration of this matter today,
he will consider whether he would not be prepared to accept certain amend-
ments in respect to the discriminatory clause. The: Cheir has o fnd
out from the House generally whether they are agreeable to allow - thie
discussion to stand over. Co

Bir Oowasji Jehangir: Then, whut is going to be done?

Mzr. President (The Honourable Sir Abdur Rahim): The Chair does not
know; that is for the Hononrable Members themselves to consider.

Mr. M. A. Jinnah. I take it that if the House ugrees upon that, the
Finance Member will meet the leaders of the Parties?

The Honourable Sir James Grigg: I shall endeavour to find a basis
ncceptuble 1o the House as a whole. But 1 want to make one preliminary
observation. 1 take it that as the House is willing to consider an attempt
to find a basis of removing by another method than that of deleting the
whole clause oo

’H.r. Bhulabhai J. Desai: There are other difficulties also which I have
pointed out.

The Honourable Sir James Qrigg: Ycs, some of those that have been
mentioned can be removed; others cannot Le removed without destroying
the principle of the clause. And if it were possible to find a basis partly
on the restriction of the scope of the clause in particular directions and its
extension in other, which were neceptable to the House us a whole, that
in the object we are looking for. But what T do not want to be involved
in, quite frankly, is myself producing a sort of greatest common measure
of the views of the various Porties, as I thought the original was, and
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then havmg it rejected by every Party. 1 do want, therefore, to be clear

that in agreeing to postponement as an alternative baais, there is at least
a prima facie assumption that it will be possible to find an agreement.

Mr. Bhulabhai J. Desal: 1 wish to make my position quite ¢lear on
this. T am always willing, as my Honourable friend said, to sit down and
discuss the whole thing de novo. But T want him to clearly understand
that every ane of the difficulties that I have put forward to the House will
have to be considered and met, and if in doing so he feeh that he is
mangling the clause, then it is no use wasting time. %

The Honourable Sir James Grigg: 1f the Honourable Member i8 pre-
senting me with a ohoice that I _must agree here and now to meet every
one .of his points, certainly [ cannot.

Mr. M. 8. Aney: I cannot give an undertaking to the Finance Member
unless he allows me to argue with him even on the propriety of retaining
the principle of accrual and urge my difficulties in regard to that.

Mr. President (The Honourable Sir Abdur Rahim): Then, does the
Chair take it that in the circumstances the House does not desire the
postponement of the discussion?

Mr. M. A Jinnah: T submit. Sir, that an attempt should be made,
without any party or anybodv being committad to anything, and we
should see whether we can get the Finance Member to understand our
point of view.

The Homourable 8ir James Grigg: I am quite content to leave it ot
that. As regards that last little gibe, I quite understand the point of view
of the Honourable the Leader of the Muslim League Party.

Mr. President (The Honourable Sir Abdur Rahim): The Chair could
again ask the House whether it is the desire to allow a further oppor-
tunity

(Fﬂu of “Yes”", “'Yes."")
If that is 80, the Chair is quite prepared fo allow postponement of dis-

cussion on such an important clause. Does the House want to proceed
with a discussion of the other claures?

(Cries of ““No, Bir.")
Mr. Bhulabhai J. Desal: We must finish the conference today.

Mr. President (The Honourable Sir Abdur Rahim): Then, the House
will adjourn till tomorrow.

The Assembly then adjonrned Lill Eleven of the Clock on Wednesday,
the 80th November, 1938
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